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Mr H.S| Thangkhiew, Mr B.W. Phira,

Mr K% Khan and Mr L. Khyriem .
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| APPLICANT(S).
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Wnether Repcrters of local papers may be allowed to see

tﬁ% judgment ?
:
ToO bs referred to the Reporter or not ?
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.33 of 2003
Date of decision: This the \%%& day of ﬁpﬂﬂ 2003

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr N.D. Dayal, Administrative Member

Shri Bhola Pradhan

Assistant;

Office of the Director General,

Assam Rifles, Shillong. «.....Applicant

By Advocates Mr H.S. Thangkhiew,
Mr B.W. Phira, Mr K. Khan and Mr L. Khyriem.

- versus -

1. The Union of India, represented by
The Director General,
Assam Rifles, Shilong. _
2. The Officiating Additional Director General,
Assam Rifles, Shillong.

3. The Deputy Director General,
Assam Rifles, Shillong.

4. The Assistant Director (A),
Public Grievances Officer,
H.Q. DGAR, Shillong.

5. Smt Purna Goswami,
W/o Shri P.K. Goswami,
Office of the Director General,
Assam Rifles,
Unit Pay and Accounts Office (UPAO),
shillong.

6. Smt Debjani Deb
W/o Shri A.C. Deb,
Office of the Director General,
Assam Rifles,
Unit Pay and Accounts Office (UPAO),
Shillong.

7.Shri Rameswar Bhuyan,
Office of the Director General,
Assam Rifles, Shillong.

8. Smt Sipra Dutta
Office of the Director General,
Assam Rifles, Shillong. ......Respondents

\_._— By Advocate Mr A.K. Chaudhuri, Addl. C.G.S.C.
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%HOWDHURY. J. (v.C.)

The legality and validity of the action of the
‘respondents in overlooking the case of the applicant for
iprbmotion to the post of Superintendent and the

!consequent supersession by his juniors 1is the subject

imatter of this 0.A.

12- The applicant initially joined the service under
the respondehts in the then Office of the Inspector
jGeneral,'Assam Rifles as a Lower Divisioh Clerk (LDC for
Ishort) on 13.5.1969 on being selected for the post of
LDC vide order dated 10.5.1969. The | applicant
Jaccordingly joined in the said post on 13.5.1969. The
applicant was promoted . té the post of Assistant on
L23.7.l99d. In terms of the policy laid down for
career progréssion the applicant alongwith sixtysix
| others was accorded the second Assurancde Career
[vProgression (in situ) in the scale of pay of Rs.5500-

. 175-9000/~- per month with effect from 9.8.1999. The

respondent Nos.5 and 6 were also given the benefit of

” the above Assurance Career Progression (ACP for short)

| and their names were shown below the appliéant. The
applicant at one point of time-claimed seniority over

i Smt Ahjana Kar by submitting a representation before the
|

1 | authority. The said representation was responded to and

\ . . : .
the department reiterated that Smt Anjana Kar was senior

lawfully.

3. In this application, the applicant basically

assailed the action of the respondents in promoting
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%espondent Nos.5 to 8 vide orders dated 3.12.2002 and

5.1.2003. In addition, the applicant submitted an

additional affidavit for bringing in record the

|subsequent events after filing the O.A., whereby the

{respondents promoted eleven persons Jjunior to the
lapplicant vide orders dated 3.2.2003 and 1.4.2003. The
itapplicant being aggrieved by’ the action of the

frespondents, therefore, moved the High Court by way of a

hWrit Petition assailing the legitimacy of the action of

| the respondents in W.P.(C) No.429/2002. The High Court

by its order dated 13.12.2002 issued notice of motion

and the respondents were directed to consider the
entitlement of the writ petitioner for promotion to. the

post of Superintendent and if he was found so entitled

ﬂthe pendency of the writ petition would not cause any
impediment to the respondents to promote the applicant.
| By order dated 16.12.2002 the respondents informed the
applicant that the applicant was not promoted ih view of
the fact that the DPC did not recommend the case of the
applicant for want of eligibility criteria. The High

| Court finally by Judgment and Order dated 5.2.2003

on

| disposed of the aforementioned Writ Petition

[ _
d withdrawal leaving it to the applicant to approach the

appropriate forum for redressel. The applicant

accordingly moved the present O.A. assailing the action

of the respondents in not considering the promotion of
I the applicant in the right perspective and allbwing his

juniors to march over him as arbitrary and

;f discriniinatory.
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The respondents contested the claim of the

applicant and submitted that as per the recruitment

rules promotlons from Assistant to Superintendent are

| . . . . . .
‘_;pade on selection-cum-seniority basis and the criteria

e . : : . .
for selection being six years regular service in the

-
grade of Assistant. It was also asserted that as per the

\
o

” ;Government of India's policy/instructions, the DPC is to

il
i assess the suitability of officers for promotion on the

i \ I
J

: dbasis of their service record and with particular
| ﬂreference to the Confidential Reports for five
| 0

] ﬁpreceding years. It was also stated that as per the’

@ ;policy/instructions, for all Group 'C', 'B' and Group

i I

L

H |'A' posts up to (and excluding0 the level of Rs.3700-
1 .

,Z i .

E WSOOO (revised to 12000-375-16500) excepting promotions
@ lfor induction to Group 'A' posts or -service from lower
{ p

i

}groups, the bench mark is ‘'good'. In the instant case,
1the DPC did not recommend the case for promotlon of the
@ ‘appllcant to the post of Superlntendent on the ground
]that he earned ‘'average' grading in his confidential
dreport for the year 1999-2000 and this CR was related to

3 ithe five years period as stipulated in the Government
| ' : :

H @Orders. Therefore, his name did not figure int he panel
i

. . . .

! jof promdtion and as a result the next juniors whose

names figured in the panel were promoted. In answer to

the contentions of the applicant to the effect that the

applicant was denied with justice by relying upon the

purported adverse entries in the CR without

communicating the same to the applicant the respondents

asserted that there was no adverse entry in the CR for

communicating to the applicant. The applicant was only

graded as 'average' which was not an adverse entry.

/\



W

5. We have heard Mr B.W. Phira, learned counsel for
the applicant as well as Mr A.K. Chaudhuri, learned
Addl. C.G.S.C. at length. Mr A.K. Chaudhuri fairly
1blaced before wus the relevant records which were
ikequisitioned by wus. The learned counsel for the
;applicant urged before us that in view of the mandate of
:Article 16, the applicant is/was entitled for a fair
}consideration in the matter of promotion. The learned
:counsel for the applicant submitted that the applicant
:is a senior Assistant who served in different
‘departments of the Establishmént diligently and
fhonestly. The respondents in the instant case superseded
'the genuine claim of the applicant by overlookking his
ﬁmerit and promoted juniors without assessing his merits.
j"l’he learned counsel in course of his arguments also
i'invited our attention to the numerous Government
;instructions indicating the nature of responsibility
,entrusted to the authority in preparing the confidential
‘reports as well as the relevant consideration required

to be made by the DPC. The learned counsel submitted

"that a public servant is entitled for a fair

- consideration of his case for promotion and the same was

denied to the applicant which is per se unlawful and

“violative of Articles 14 and 16. The learned Addl.

' C.G.S.C. refuting the claim of the applicant submitted

\///~\//\/ﬁ that the DPC meeting that was held on 21.1.2002

considered the case of the applicant and since the
applicant did not fulfil the bench mark he was passed

over and his juniors were promoted only on the basis of

i merit in the light of the recruitment rules.
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6. We have perused the five years ACRs of the

applicant. In the vyear 1997-98, the applicant was

‘working in the Establishment (Nazir) Section. Against

the 'Integrity' column he was endorsed as 'beyond doubt'

and the grading was given as 'good' by the Reporting

‘Officer. The Reviewing Officer graded the applicant as
'very good'. In the year 1998-99 the applicant was
working in the Establishment Branch as well as EME

'Branch. In the 'Integrity' column he was endorsed as

'beyond doubt' and graded as ‘good' by the Reporting

jOfficer. The Reviewing Officer also endorsed the grading
:;of the Reporting Officer and accordingly the applicant
- was graded as 'good' by the Reviewing Officer also,.lIn
the ACR for the year 1999-2000 the applicant was graded
- as 'average'. The full text of Part III and Part IV are

- reproduced below:

"PART III-ASSESSMENT OF THE REPORTING OFFICER

2. ® ® o 0060605000800 00s s e

3. General Intelligence and keenness - average
to learn......t.-.

4. e e e s 00000 s 0sess0cssesosacoe

6. Knowledge of Rules, Regulations - average
and Instructions in general and
with particular reference to the
work allotted to him.......

7. Quality of work:
(a) ability to apply the relevant - Average

Rules and Regulations correctly
, (b) Capacity for examining cases - Average

thoroughly
(c) Quality of Noting and Drafting - Average
(d) Promptness in disposal of work - Average

8. Amenability to discipline..... - Average
9. Punctuality in attendance..... - Satisfactory
10. Relations with fellow = Satisfactory

employees/public Relations
(wherever applicable)
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"1ll. Integrity ....... - Average
1l2. Has the Officer been reprimend- - No

ed for indifferent work or for
other causes during the period
under report. If an, please give
brief particulars......

13. Has the Officer done any out- - No
standing or notable work meriting
commendation? Briefly mention
them........

14. Grading (Outstanding/Very Good/
Good/Average/Below Average)

Average

15. Effectiveness inthe development
and protection of Scheduled
Castes and/or Scheduled Tribes:

(a) Attitude towards SCs and/ - Cordial
Or STScececes

(b) Sensitivity to social - Very much
justice.eeees.

(c) Ability to take qulck and - able
effective action to prevent and

quell atrocities and ensure

justice to SCs and/or STS.....

(d) Effectiveness in bringing - effective
about the development of SCs

and/or STS.eeeccees

sda/-
Signature of Reporting Officer
CAPT SURINDER SINGH

Place: Shillong
Dated 28 March 2000

PART IV-REMARKS BY REVIEWING OFFICER

1. Length of service under
Reviewing Officer...ceeec..

9 months

2. Is the Reviewing Officer - Yes
satisfied that the Reporting
Officer has made his/her report
with due care and attention and
after taking into account all
the relevant material?

3. Do you agree with the assessment Yes
of the Officer given by the

Reporting Officer?

4. If the Officer reported upon is - 0BC
a member of a Scheduled Caste/

Tribe please indicate specific- Yes
ally whether the attitude of the
Reportlng Officer in assessing the ;
performance of the SC/ST Officer

has been fair and just.......
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"5. General remarks with specific - The Assistant

comments about the general has performed
remarks lgiven by the satisfactoril
Reporting Officer and with average
remarks about the merit- working
orious work of the Officer efficiency.

including the grading......

6. Has the Officer any special "= No
characteristics, and/or any a
abilities which would justify
his/her selection for special
assignment of/out-of-turn
promotion? If so, specify.......

sd/-
Signature of the Reviewing Offr
Place: Shillong MAJOR P S RANA
Dated: 04 Apr 2000 JAD(EME)"

In the year 2000-01 the applicant was graded 'very good'
by the Reporting Officer. Against the «column for
'Integrity’, the applicant was endoresed 'beyond doubt
and against column 5, 'General remakrs with specific
comments......' the Reviewing Officer endorsed that the
'assessment of the Reporting Officer was justified'. 1In
the year 2001-02, against the 'Integrity' column, the
applicant was’endorsed as 'maintaining integrity'. The
applicant was graded as ‘'good' and the Reviewing Officer
endorsed the grading of the Reporting Officer.

7. We have also perused the proceedings of the
Departmental Promotion Committee meeting which was held
on 21.1.2002. The DPC indicated that it considered the
ACRs of the 1last five years, i.e. 1996-97, 1997-98,
1998-99, 1999-2000 and 2000-01, though the ACR for the
year 1996-97 was not made available before us. However,
the DPC proceeding itself indicated that the applicant
was graded as 'good' int he year 1996-97. The DPC,
however, did not recommend the case of the applicant for

lack of ACR criteria (minimum grading 'good').

VA

y



8. Mr A.K. Chaudhuri, the learned Addl. C.G.S.C.
also contended that the applicant was not promoted for
want of bench mark on the basis of the ACR.

9. From the written statement as well as the stand

that was taken by the respondents it thus appears that

the DPC did not make any independent assessment on its
own and mechanically accepted the ACRs without
independently assessing the suitability of the
« \ _

applicant. The Departmental Promotion Comittees are
entrusted with the duty to consider the case for
promotion of the eligible persons and determine thé
suitability of the candidates for ©promotion. The
Constitutional scheme enjoins in Part III of the
Constitution guaranteeing fundamental rights followed by
Directive Principles enshrined in Part IV of the
i Constitution and contains the conscience of the
| Constitution. Disregard to the scheme would amount to

upsetting the equilibrium (Minerva Mills Ltd. and others
. Vs. Unionof India and Others, (1980) 3 SCC 625). The
. object is to provide unambiguity and impartial justice
implying absence of unreasonable and unfair

' discrimination between individual and/or groups. Right

. The expression considered naturally implies a fair

!
! consideration. The DPC which is entrusted with the

\/’“*/(/l//function of ensuring suitability of the candidate is

required to make an objective and impartial assessment.
The Annual Confidential Reports are the basic inputs on

the basis of which assessment is to be made by each DPC.

§ Recording of ACR is not an empty formality. Confidential

' Roll of an officer is mainly a performance appraisal of

an.‘......

to be considered for promotion is a fundamental right.



an officer which constitutes the viable service records
for career advancement. In writing ACR, one must act
objectively, impartially and with fair assessment to
improve the performance of the officer. The whole
exercise 1is meant to facilitate the employee to be
acquainted with inadequacy or shortcoming and to provide
him with an oppbrt:.unity to him. It is ito be recorded
with utmost care and caution devoid of any partiality
and free from prejudices. In this context it would be
appropriate to recall the observation of the Supreme
Court in State of U.P. Vs. Yamuna Shanker Misra and
another, reported in (1997) 4 sSCC 7:

"eeteeeeneeee.. the object of writing the
confidential reports and making entries in the
character rolls is to give an opportunity to a
public servant to improve excellence. Article 51-
A(J) enjoins upon every citizen the primary duty

to constantly endeavour to prove excellence,
individually and collectively, as a member of the

group. Given an opportunity, the individual

employee strives to improve excellence and
thereby efficiency of administration would be
augmented. The officer entrusted with the duty to
write confidential reports, has a public
responsibility and trust to write the
confidential reports objectively, fairly and
dispassionately while giving, as accurately as
possible, the statement of facts on an overall
assessment of the performance of the subordinate
officer. It should be founded upon facts or
circumstances. Though sometimes, it may not be
part of the record, but the conduct, reputation
and character aqgcquire public knowledge or
notoriety and may be within his knowledge. Before
forming an opinion to be adverse, the reporting
officers writing confidentials should share the
information which is not a part of the record
with the officer concerned, have the information
confronted by the officer and then make it part
of the record. This amounts to an opportunity

' given to the erring/corrupt officer to correct
- the errors of the judgment, conduct, behaviour,

integrity or conduct/corrupt proclivity. If,
despite being given such an opportunity, the
officer fails to perform the duty, correct his
conduct or improve himself, necessarily the same
may be recorded in the confidential reports and a
copy thereof supplied to the affected officer so
that he will have an opportunity to know the
remarks made against him. If he feels aggrieved,

itooooo.oooc

Vo



it would be open to him to have it corrected by
appropriate representation to the higher
authorities or any appropriate judicial forum for
redressel. Thereby, honesty, integrity, good
conduct and efficiency get improved in the
performance of public duties and standard of
excellence in services constantly rises to higher
levels and it becomes a successful tool to manage
the services with officers of integrity, honesty,
efficiency and devotion."

The same view is expressed in P.K. Shastri Vs. State of

M.P. and others, reported in (1997) 7 SCC 329.

10. We have already indicated the nature of the
assessment of the Reporting Officer. In the ACR for the
year 1999-2000, against column 5 as to 'knowledge of
Office procedure' the officer recorded it to be
'adequafe'. But columns 6, 7, 8 and 11 are shown as
'average'. The Reporting Officer found the knowledge of
the applicant about offiee procedure as adequate, but as
regards 'knowledge of Rules, Regulations and
Instructions in general and with particular reference to

the work allotted tohim' it was found ‘'average'.

Similarly, incolumn 11 és to 'Integrity' the officer

. recorded it as 'Average'. How can integrity be average?

One can have integrity or no integrity, or it may be

shown as nothing known against integrity. The Reviewing

Officer endorsed the remark with the note that the

Assistant  had performed satisfactorily with average

-working efficiency. Apparently, the remarks made by the
‘Repqrting Officer are cryptic, vague ‘and not
.sufficiently meaningful. Save and except the year 1999-
‘2000 the épplicant was found 'very good' in the year
11997-98 and 2000-01 and graded 'good' in 1996-97 as per
‘the DPC and also graded 'g.ood'I in the year 2001-02.

While making the adverse entries in respect of

the official in question having consistently good

recordeceecess
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"record, a duty was cast on the Reporting Officer to

furnish some details regarding the same. The Reviewing
Officer mechanically accepted the same without applying
his mind. A responsibility was cast on the Reviewing
Officer‘also to ensure objectivity of the ACR and verify
the correctness of the remarks of the Reporting Officer.
The purported entries grading 'average' are seemingly
arbitrary and unreasonable and therefore unsustainable in
law. The DPC while considering the case of the applicant
for promotion faltered in not considering his case in the
right perspective. The terminology of consideration is
not a mere incantation or jargon. The duty to consider
envisages a fair consideration according to established
norms governing service jurisprudence. As per the
Government O.M. "the DPC should not be guided merely by
the overall grading, if any, that may be recorded in the
CRs but éhould make its own assesément on the basis of
the entries in the CRs, because it has been noticed that
sometimes the overall grading in a CR may be inconsistent
with the grading under various parameters or attributes.”
The DPC in the instant case faltered 1in its de;ision
making process and mechanically passed over the case of
the applicant on the basis of the purported entries in
the ACRs for the year 1999-2000 without making any
independent assessment.

11. For all the reasons stated above we are of the
opinion that the DPC while fefusing to recommend the
applicant for promotion to the post of Superintendént
failed to take into account the relevant copsiderations
and took into consideration irrelevant considerations and
thereby caused grave injustice to the applicant. In

the..‘-'..
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the set of circﬁmstances the respondents are directed to
hold a review DPC and consider the case of the applicant
| |for promotion fairly as per law in the 1light of the
lobservations made above and pass appropriate order as
}expeditiously ‘as possible, preferably within two months
ffrom the date of receipt of the order. The promotion of all
éthe promotees pursuant to the recommendatiohs of the DPC
idated 21.1.2002 shall be treated as ad hoc and shall be -

|subject to the outcome of the review DPC as ordered.

; The application is allowed to the extent .indicated.

There shall, however, be no order as to costs.

J

il " i

¢ ~——\
( N. D. DAYAL ) ( D. N. CHOWDHURY )

ADMINISTRATIVE_MEMBER : VICE-CHAIRMAN

nkm 1

/\
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| the respondents and the matter was ﬁxedfor hem'iqg.

| BEORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
"  QUWAHATI BENCH AT GUWAHATI. .~

O.A. 33/2003 -
8hri Bhola Pradhan -

: oo veeere e ane cmm‘nt RN
Versus = '

| Director General, Assam Rifies Shillong and Others

Sss et Wee .." ..lv‘mmd.nu' '

An Affidavit on behalf of
the applicant bringing

. before this Honble
- Tribunal about the
juniors.
AFFIDAVIT

'Bhola Pradhan, aged about 55 years, S/o (L) M.B. Pradhan,

t of Jhalupara, Shillong do hereby solemnly affirm and say as

| with the facts and circumstances of the cese.

| That. the  instant application was admitted on 25.2.2003 and

Hon'ble Tribunal was please to fix the matter for show cause by

L

| That during the pendenoy of this instant application before this

IX THE MATTER OF:

= is
P
3

on record the factum

continued supersession
of the petitioner by his "

‘| That 1 am the applicant in the instant case and am acquainted = -

1 notices were issued to the Union of Indaa, Respondenm. This - -

| Hon'ble Tribunal, the respondents have continued with the =

5y p?ess of promoting the incumbents who are junior to the =
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f i

| who are junior to the applicant.

-

AN
aty

' _ . applicant. The process started with the issue of Order No. I.

. 11032/01/EST-2003 dated 3.2.2003 promoting the incumbents -

Copy of Order dated 3.2.2003 is annexed hereto

end is marked as Annexure A,

| That your applicant states that vide another order "No. I.

" . 11032/01/EST-2003/27 dated 4.3.2003 the respondents

5

! promoted another 3 permanent Assistants who are junior to the

. petitioner thereby superseding the petitioner.

- Copy of Order dated 4.3.2003 is annexed hereto

and is marked as Annexure B,

. That your applicant states that vide Order No. I

" | 11032/01/EST-2003/33 dated 1.4.2003, the respondents

- ' promoted yet some more junior incumbents supea‘sedmg the

. applicant. It may be mentioned herein that the case of the -

applicanthmbe’ont&allyignoredbythempondentsfor
., promotion for reasons best known to the respondents. The case
! of one incumbent, Smti. Bema:iem Khnnnaw;)hlang Dympep,
. was !conai;iereq for promotion inspite of her initial rejection and
- also the rejection of representation against her superuuioq by
. reasoned order. The case of Smti. Bernadette Kharmaw;ahlang

' Dympep is similarly placed as that of the petitioner.

CHint. O ST
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- '\_M,_W)and 28.2.2003 are annoxed hmto and 3 |
e are: marked. as Mn‘m C, D. '. " /»1/} ; 2*
" respectively. '

" Copies of Order dated 1.4.2003, letter dated |
¢ 5.2.2008, Order _dated  13.2.2003, Oy
LT G (W) CRSTANE T BT

‘ matthasaﬁdmtisbemg filed to bring on record the factum of .

- superaéssmn of the applicant by his jumora Your apphcant begn to rely S
., ‘on the official records ‘produced by the respondents at the time of .

‘l
-

heaxmgw*

i That the statements made in paragraphs bl oy arétrue. ;,.;;;ﬁ,;;i
o to mby }mcwledge whxch I bahef to he true and those made m paragraph

LN z,, ~L 5 being matters of record are. true td’ my informauon.,derived

'.

therlaﬁ'nm and the rest are my humble submissions before this Hon'ble




-~ e " it hiaiiiidad

B . !
-
. Vo . B

DIREC TORM I GEI\T IRAL Abw&M RH* iJI S : SHILLONG-11

‘ORDER -
: - BRI DR
No. 1.11032/01/1 [ST-2002/ . Dat‘cd‘ Shillong, the 23802003
1. Shri J’ag%tmoy Das, Additional A“cudms Officer, Directorate General =

Assam Rifles is hereby temporarily appomted to" oﬂlcm‘rc as (,1V1han"“>_
Guzelied Olficer (CGO) in the same Directorate until further order with’
etfoct from the forenoon of 01 Feb 2003 in the ‘Scalc of pay of Rs 6500«200-

10,500/~ pm plus other allowances as admlwhlu under rules,

2. Shr1 Amiendu ‘Chowdhury, Additional /\coount‘* Officer, Directorate
General Assam Ritles s herehy - temporarily appointed to olficiate as
Accounts Officer in the same Direclor:ie UNL] further order with effect
from the forenoon of 01 Feb 2003 i ihe scale of pay of Rs 6500-200-
10.500/- pm plus ather allowances as z!c.h_:m"ﬂblc under rules.

3. Shri Sushanta Kumar Purkayasthe ‘St.puuntuldcn: izirectorate
General Assam Rifles i hereby temporariiy pmmn(od to officiate as Record
Otlicer in the same Ducctomtc until {uriher order wi th efiect. from the

forencoti.of 01 Feb 2003 .in the scale of pay 01 Rs 6500- 200- l( 500/— pm

plus other allowances as admissible Lmd er :u]f’s L

4, Shrt Nikhilesh Dutta, .‘»‘u‘;crmi‘nc}uu‘ Jtrectorale General “Aesam -
i _

Rifles is hercby temporarily. promoted to ofliciate as Additions! Acesunts
Olficer in the same Directorate until lllllllu order with effect from the
forenoon of 01 Feb 2003 in the scals of “pay of Rs '65,0")—200510,5(‘)0."~ pin
plus other d”O‘\'dllC(’.S as admissible under zulu | '

5. Shr} Ajit Kumar Dhar, Superinicndent, Directorate General /\ $sai

Rifles is hereby temporarily promoted to offic ciate as Additional Accounts
Officer in the same Directorate until further o»dex with effect from the
forenvon of 01 Feb 2003 in the Scale of pay of Rs 6500-200- 10,500/~ pm
ol ,

othu allowances as admissible undcr T “‘ck

G, The following permanent “Assistauts of JJncuuw le Gc,nufl Assan
Rifles are hereby temporaiily promoted to offi (un as Superintendent in the
-same Directorate” until further order with effect Jn om the forenoon of 0 Feb
2005 10 the scale of pay 0l [Rs 5500- 175- /\;OO/- pm plus oiher dllm\dnua s
admissible under rules -

Shri Harold Shabong

()
- (5)  Smti Naneybon Dkhar v
(c) Smﬂ Bibiana Modi War
(d)  Shri Baidwin G L, ariang
(

|
¢)  Smti Swapna Dutta Chow dhur y |
|

ANNEXURE - A,
"

!
A

%

Rk
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- ,':»‘-V,omu uuowanccs as admlsﬂblc under rules - |

- Ass»iant in the

bt ersmea 4

T !

}Ucnuai Assam 1(11103 are

vioxenoon of 01 F cb 2003 in the scale of nay o

e, foll ﬂwmw nelmaqr*nt Umel 1)1\/19101 (./1"11\ ot Ducclomiov.‘.}f":

hCIGbY 1unpoxaulv promoted to officiate.: as’;
e sanic ulwciomtu until hluhCl order

of Rs 4500-125-7000/- pr plus -

with effect.. ﬁom ﬂlc

(a)  Smi glljdi‘: Deb |
(b): .~ Shri Sona Ram Das - ‘
(¢) - Shii Prasania Kumar ].Jdb
(d) . Shri Jabbar Ali Ahmed
(e) © Shri Benoy Bhusan Deb Roy oL :
‘ / / Y
. VA . .
i ,':/ " ] N /
A ){j/ o’ H
“{Arun R(wc)
'f_'.»-'vMa, Gen Co
~AddL T‘xzecloz General
Assam Rifles -
~ Memo NQL 1Ll
1 [he'Addmop'lI /\ccounmnl mecr‘l ﬂ-'w i ' ' Y
" (Central & Arunachdl )I achalknf' lecl ng, , i
Shitlorig-3 Sh ‘ .
2. The Au,ountq Ollicer, :
. Pay Lnd Accounts Oihcu Assuiu Rifles, ¢
Ministry of H 1e Affairs, :
(:roxlcmmcnt of lndm ‘ {
Laumul hml 111].1»01}(5,-3 IR O
B l,nt‘ern:ﬂ.- e e TR e
3. J’"* ablishment Branch (SB Section ) - (10|copics) T
4, stablishment Branch (13il] Sect IOH) ' ' S
5. List ‘D" & ‘G™ (Less List anch) -
Lo~
(O

Im[mdual Lonccmcd

e SONRR

N

b

* -———-\ s -
\ \:\‘1’“‘ ,»f*’ BT
(VRPa

(,det L
TOCARASU

SDGAR)
E
i
¥
.};
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. abpointed to officigte as Accounts Officer in the same Directe

NGO e W

_ g" _

of 01 Mar 2003 in the scale of pay of Rs §500-200-10 500/, ol

-~

v DIRECTORATE GENERAL ASSAM RIFLES : : SHILLONGeﬂ
. : ORDER
- Ne. L1103201/EST-2002 & - Dated Shiflong, the &~ Mar 2003
1, Shri Nikhilesh Dutta, Additional Accounts Otticar, Directorate General Assam Rifies is her=by tem'porarily

rate until further order with eff:4 fiom the forenoon
" plus other allowances as admissibie under rules,

oAy, Phet s ~rr rm . o " W 'v‘..A:~'.‘ Lt - N
<. Shri Ajit Kumnar Char, Additiona Accounts Officer, Dirtciorale General Assam Rilies is herehy temporarily

!

.appomted to officiate as Record Otficer in the same Directorate until further order with effect from the forenoon of

01 Mar 2003 in the scale of pay of Rs 6500-200-10“500/- pm §

lus other allowances as admissible under rules.

3. Shri Abani Kumar Khatanior, Superintendent, Direct

orate General Assam Rifles

; is hereby temporarily

7 piomoted to officiate gs Additional Accounts Officer in the same Directorate untif further order with effect from the

forenoon of 01 Mar 2003 in the scaie of pay of Rs 5500-200-10,500/- pm plus other ailowances as admissible

under rules. :

]

4. Smii Janet Jyrwa, Superintendent, Directorate General Assam Rifles is nereby temporarily promoted to
officiate as Additional Accounts Officer in the same Directorale until further order wilh effect from the forenoon of

|

- 01.Mar 2003.inthe scale of pay of Rs 6500-200-10,500/ pm pius other allowances as admissibie under rules. .

5. ~ Thefoliowing permanent Assistants of Directorate General Assam Rifles are hereby temporarily promoted

o officiate as Superintendent in the same Directorate unti! further orgar with effect from the forenoon of 01 Mar

<003 in the stale of pay of Re 550C-175-8G00/+ pm plus other
Ve

Shri Jung Bahadur Sunar
Smti Susan Maureen Tariang
Smiti Sipra Dutta Purkayasthz

(v)

(©

Memo No. L11032/01/E$T-2003/ 2 A
1. The Additionat Accountant General

(Central & Arunachal ) Lachalielte Building,
Shiliong-3

2. The Accounts Officer,
Pay and Accounts Office, Assam Rifles
Ministry of Hoime Affairs,
Government ¢f India,
Laitumkhrah, Shillong-3

i

internal .
establishment Branch (83 Section ) ~ (30 Copies)
Estabiishment Granch (Bili Section)
List ‘D' & ‘G’ (Less Est Branch) |
Individual Cancerned
Cffice Copy

ailowances as admissilsie undar rules -

Ny
«\;’\\f DR
l(PRBafra) -

Brig L )
Cffy Addl. Director General o

Assam Rifles
Dated Shillong, the CN e ar 2003

"ANNEXURE - B

4
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DIRECTCRATE GENERAL‘ASSAI\I RIFLES .t SHILLONG-11 :

No. L1103200UEST-2003/ 32 -~ = . - © 5 Dated Shiltong, the {4/ Apr2003 -

1. Shri . Abani Kumar Khatanior, Add] Accounts Officer, Directorate General Assam Rifles is,.,;“t‘:-' R

- hereby temporarily appointed to officiate as Record Officer in the same Directorz'c a+¢j) further order i . }
with eftect {rom the forenoon ot 01 Apr 2003 in the scale of pay of Rs 6500-200-31), 3:}), - m plusother’ - 3 ;

allowances ag admissi.blg‘undcr rules, ' N TR Apratge . 5

2. Shri Rathindra Chakraborty, Supeﬁn(‘endm!‘, Dircctorate:"Genc’rﬁlz Assam Rifles is hereby - " '

lemporarily appointed (o officiate as Additional A¢counis Officer in the same Directorate until, further .~ !

ordet with effect from the forenaon of 01 Apr 2003 in ife scale of pay of Ry 6500-200-10,500/- pm plus R
other allowancey ag admissible undey tules; B Tt R A S
- - . TR et e g g AL TS
“3 The following permancent “Assistants of Dircclorate General Assam Rifles arc hercby (emporz}ril){'_-_ LI
promoted to officiate as Superintendent in (e same Directorate” ungif further order with effect from the i
forenoon of 01 Apr 2003 .in the scale of pay. .of Rs, 5500-175-9000/-+ pm plus other tallowances’ as i
16l ) e 'v’-" N : " E v [ . ' . 3o .. e !
adnusmblg under rules - , P P N TR ooty % . |
L .. ' ‘. « . . ." N . . ) - . ,'..' l
H r - R e TS BURTE S tm """,-'f-';ﬁu‘ AR "t%u' L i
(a) . SntI\haﬂnaplang IR E TR RS LT TR e P opTReRsd tel g
(b) - Shnd Subhash Bhauachmjec. A N I E IR P o i

(¢) ~ Shri Gopal Pradhan . ' . S e e Aend

d) . Shil.Kedo Nongrum - ' . R

( ) . n . gl R o . 1“‘...-,('_;:"‘;i"'.\f ,:'.. e, o ,‘_3..-.2’"4\,. . "l;,: 'e"r' ;!‘,',\;,. {s"ﬁp. ;"‘v\,z‘}'yﬁy. N .(‘

4. The following bermanent Upper Division Clerk of Directorate General Assor Riffss are hereby. .- -
femporarily promoted to officiate as Assistant in the same Directorate -untif Marther voder , l""."ith,; effect - '
rom the forenoon of 01 Apr 2003 in e scale of pay of Rs 4500-125-70C0/- pin plii other allowances
"s admissible under rules ;- . T o

: T P T
1_\‘, N ] R - N e

(@) Slui Chaman Singh Tomar A o
(d)  Shri Sibendu Bikash Dey ) T PR : '
(¢) ~ Shit Jyotirmoy Chakravorty . L ' , ' "
(d)  ShsiBharat Prasad Roy

(e) - Shua Awmarendra Kumiar Dag © _ o

. (f) .- Shri RadheshyamBhatracharjc_e ' T e | ,
(@  Shi Nziéenglra“Chandm Deb R ST e
(h) ** Shri Kanak Chandra Bez Baruah S DR R U !
() - ~ Siri Dayal Chandga Das " B T G o '

>

(k) Shii Sailendra Kumar Chakravorty N T ’,
M Shri Shyama Pada Choudhury - k
(m)  Shui Santosh Kumar Pay]. .~ |
(m)  Shd Utsav Chandra Talukdar '
(0).  Shui Prasanna Kumar Deka ‘

- (P)  Smii Marblelicia Langstich . :
(@) Shsi Ivan Fabian Lyncah , - |
I MajGen : |

Addl. Director General |

' Assam Rifles o o

oo T Contd.....2 s

) NN

A :



The Dﬁ‘éctor General Agsam .
Shillong, . _ A

(Through Proper Channel)

I

SUBJECT: PROMOTION TO THE POST OF SUPERINTENDENT ) , B

Respected Sir, . IR

N

: . Coe e ., . U A
¥ . . . 1 B o

L P

¥ith reference to the subject eited above, I have the honaur to‘plaoe.*"

the following request for- your kind attentlon and 8ympathetio consid
Please,

.'n_.n

satisfaction always of my Superior Officers.

20 - That Sir, emoqyt the Assistants(GereraI) Category ) working 15 thi

Directorate, I am the Non 4 (four) in the Seniority listo UheXpeCtedly,v*I !
wag discancerted to note that though five Assistants  have .

.been promo?ed:}

-, iA 3
the pest of Superintendent vide Order Memo No,g- .11032/BI/EST~QOO3 deted

Shilleng the .03 Feb, 2003, my name has not been 1ncludeq 1n_tho 0rder‘&nd'~

¥
where as two of my - Juniors have been ,considered for prothion fordthe:gpeve,"
poste | : o t ,«‘3«7‘ ' JNERRE

«

3. That Sir, I do eamestly pray your goodself kindly 1ook 1nto the ““
matter, so that, due Jjustice may not be denied to me._f

w4
BT

Lastly » that Sip, yout kind 1ntervention in this matter 13

highly appreciated and I as duty bound, shall remaip ever‘gratefulif;

Thanking youg . _ B
Yours fafthfully,. “ :- ﬂ, B
Dated: Shillong - . e R
The 5th Feb,2003 ' ) ' ¢ EERNADETTE K. DYMPEP) o
. ABBiBtanto IbCo Iv. .

e T e




,NEXURE -c.

CNOLTI032/01/2003-1381/ (S Dated smllum.lm 12 g 70()1

PR , - . | | o T
- | USTABLISUMENT BRANCIL -

A\ . e

REPRESENTAT l()N FOR I’R()M()H()N
TO THIE l’()\l Ol \Ul’l)l

Referencee your ION N() I ?6()1lN/(H/Rcc((‘om(l)/()7 d ed lO 15 cb 2()()“4

2 Ut is Lo inform llml the application “submitted Dby Smti :B¥K Dympc (Smtl o

anch has been duly examined and it has

Berpadelle Kharmaphlang), Assistant of your By
been revealed that the case of applicant for promotion was not recommended by the

DPC on the ground that she did not fulfill the eligibility criteria for sclection, as thei.
])Iomonon to’ Supcxmtmdcnt arc to be made on Sclecllon -Cum- Scmorlly basis’ and not L
mucly on scmor ity basis and henceghe has beun supcrscdcd by lm‘Jumol D

Smti Bernadette Khar m.,lphlam, /\ssuslant may b(. mfonncd accoxdmg,!y

A

o | : (M S’.‘Yaduv)
S S Dy Comdt .

. P
~s Y

- - ' T  Establishment Officer
Record Branch.
T g o |
F[RST SIGHT DAK ' ‘ o
RC e Ay | o - - \:.Ql i
‘ YR ONTD U:{AN(_/{ o . N ANE R
W-'Trf '[lr n~ '\'\ . | Q"" \’ )
.. VWI %RT‘ ’N Ny e L tererveree i . .\/,_ "
faea ok
TS <uf117 T :( L T L 0 VY }/
Q‘«, T l l .‘n‘ T 7 J] 1' -------- TP N edeeeinn,, \/T‘—'/«_ S /,r . l, .
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Tele:705043 Mahanideshalaya Assam Rifles
| : ' | | - Directorate General Assam Rifles
| | | Sh-illong-79301__.1 -
No. . 1.11032/01/2003-EST/ , 0% Feb 2003
Smti Bernadette K Dympep,
Assistant = ’ »
. Record Branch (Doc-1V) Ly

HQDGAR,
Shillong-793011

REPRESENTATION FOR PROMOTION
. TOTHE POST OF SUPDT

&

1. Reference your application dated 7™ Feb 2003.

2. It is to inform you that the representation for promotion to the post of Superintendent
“dated 07 Feb 2003 submitted by you to the DGAR has been duly examined and it has been
revealed that your name . for promotion ‘was not recommended by the DPC held for the year
2002-2003 on the ground that you did not fulfill the ACR eligibility_criteria for selection as per -
Recruitment Rules, which stipulates inter alia that the promotion o the post of Superintendent
are to be made on the basis of Selection-cum-Seniority and not merely on'seniority basis. Hence
you have been superseded by your juniors during last DPC, : '

= gl e A
FIST SIGHT LAK (M'S Yadav)
sfwa arr k - DyComdt- .
RECORD baAansil ~ Establishment Officer .
e e T o For Director General
.\l N r‘1\‘ t48ileraavien devtiive cesaL e --s\.s\ff‘ . . "
ST Abil Cdihens v s | Assam Rifles
T3 ATNGT' Col (385N eees oo oo
TH 2  ARTIE 83 1 (R0 ens e .
e R 0TTT 80 2 (3200t v
T 3 ST S 3 {RE) e vencoree
e h h: :““T(t\n’\vv\sm RIS INNN TAVANNSE W - : : \
oo [ THIR te sevnieve snineers Avaateee WOEOGE K:’
AT I ....-‘.; T s sarasone LY ’ . : |
\ o
o e
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|
-{IN\‘ THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH E
| AT GUWAHATI |
( AN APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
1 TRIBUNALS ACT, 1985 )
| 0.A.No._ 3> _ OF2003
- ‘Shri Bhola Pradhan ...Applicant ~
' Versus
. Director General, Assam Rifles, Shlllong and others .
| .. Respondents I
St Nlo. l;::tg::).l}%rsk”) LeTof yames  Pa Slgo.
1)  Application - 1%
2. ] Verification 19 _ o
3. ~ Anfexire 1 57 : :
4. | Annexure 2 . 2 ’
5. ° ~ Annexure 3 L3
6. | : Annexure 4 : sy ~ 25 ‘
7. Annexure 5 5 6 ’
8. | Annexure 6 27 -29
9. : Annexure 7 30 33 L
10, | Annexure 8 34~ 35 "
111. . Annexure 9 3¢ ~37
12, Annexure 10 2 8
13, Annexure 11 29
14 \ Annexure 12 4o — 4| 1
15, Annexure 13 0 2 -
16, | Annexure 14 RS
17 Annexure 15 byt 67 -
18, | Annexure 16 g - L2 Sl
19) | Annexure 17 [ 2
20, l‘ Annexure 18 (e ~LS
i \ Hrerint)? £6
Lo Filed by : )
i i , ‘ H W W
L | ' Advocaté
| ,
i
| |
' A
\1
;
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110.5.1969

421.2.1973

13.1.1985
28.12.1973

£0.11.1984

1

23.7.1990

2.12.1997

1

11.11.1999

4.1.2000

|
1
|
|

13.11.2002
|i !
22.11.2002
3.12.2002

5.12.2002

becember 2002

13.12.2002

b

“A-

SYNOPSIS AND LIST OF DATES

Applicant appoin:ed as Lower
Division Clerk

Applicant granted Cash Award
Applicant granted increment

w B
Applicnt confirmed to th2 post
of LowWer Division Assistant

Representation for correction of
Seaiority List

Applicant promoted as Assistant

Gradation List of Assistants

Applicant accorded grant of 2nd
Assured Career Progression

Applicant granted upgradation of
Pay and name shown senior to

respondents 5 and 6

Representation ajainst supersession

Applicant's representation
rejected

Respondents 5 and 6 promoted
as Juperintendeat

Applicant filed representation

Applicant filed WP(C) 429(SH)2002
before Hon'ble Gauhati High Court

Notice issued in WP(C) 429(SH)2002

Respondents directed to consider
entitlement of applicant

Annexure-1
Page 21

Annexure-2
Page 22

Annexure-3
Page 23

Annexure—4
Page 24

Anneuxre-5
Page 26

Annexure-o6
Page 27

Annexure-7/
Page 30

Annexure-8
Page 34

Anneuxre-Y
Page 3%

Annexure-10
Page 38

Anneuxre-11
Pags 39

Annexure-12
Page 40-41

Annexure-13&14

Paye 42-43

Annexure-15
Page 44-57

Annexure-16

Page 58

COl’ltd/"......
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16;12.2002 Represghtation of Applicant Annexure-17
] rejected . Page 63
1.;.2003 ' Respondent Nos.7 and 8 promoted Annexure-18
; as Superintendent Page 64-65
5.2.2003 WP(C) 429(SH) 2002 Annexure-19
l disposed of by Honb'le Gauhati
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. INTHE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATT BENCH
© ATGUWAHATI = |

- ( AM APPLICATION UNDER SECTION 19 OF THE ADMINISTRATIVE
o . TRIBUNALS ACT, 1985) -

© OuANo. __ B& — dm&’

" Shri Bhola Pradhan,
.. Sfo(L) M.B.Prachan, =
~ . Resident of Jhalupara, Shillong.
© At present serving as Assistant in
. the Office of the Director
' * . General, Assam Rifles, Shillong.
SM . Y wnnApplicant
\)\ | . <Versus- |
- 1. Union of India represented
1 by the Director General,
" Assam Rifles, Shillong.
7 2. Officiating Additional

5. * Director General, Assam
\ O/ i - Rifles, Shillong. ;?

. 3. Deputy Director General'

IV]'Assam Rifles, Shillong. .

4. Assistant Director (A),
: " Public Grievances Officer; Co

.. H.Q.DGAR, Shillong.

7: 015.  Smti. Purna Goswami,
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% W/o Shri P. K. Goswami, -
.. Office of . the Director , =
" General, Assam Rifles, Unit -
' Pay and Account Office
i " {UPAO), Shillong.
:6';;: ~ Smti. Debjani Deb, -
f;/ W/o Shri A. C. Deb
" Office of the Drrector
S General Assam Rtﬂes, Unit ;
Pav and Account Omce f
C (UPAO), Shillong.
4 7. : Shri Rameswar Bhuyan,
/ o« Office  of the Dtrector,“_'
A 0% . General Assam Raﬂes,?--
bree> &7 - Shillong.
8. “SmtiSipra Dutta,
" @"S 7 Office of the Dtrector
. *' General - Assam- Rlﬂes
[ - 1 _ Shillong. - .
' ' "--Rmdenu




(tenew200 .9 rfe o\ W

wireiG  edt Yo 900

finU  zaRid msaah Je19n9d
220 oA brs  ye9
.prictid2 {0A9U)

,daG inejdad .i3me

493 .3 Aiwie oW
wirgi@d et 1o s:}ﬂC‘

il (20li8 msz2A \ls1onst |
R0 insoasA bne  yed

“.prollide (0A9L)
Neyud wweomes inie
when( et ¢ 90
28llif  mezeA 'imansa
-priollide

U@ siqie itave

whHsu(  9df Ie s2f0
2sttif risazh {s18ria0)
| proflird

a:usbnoqaam.',

PR

RPS——



1 /Orderdhder Memo No. 1.11022/06/EST-2002/74 dated 3.12.2002

issued by Brigadier P. R. Batra, Officiating Additional Director
~ General, Assam Rifles promoting the respondents Nos. 5 and 6 as°
“ _ Superintendent in the Office of the D.irecﬁorate General Assam '
Rifles, superseding the applicant who is senior to them i the - |
. Gradation List. -
2. Order under. Memo No. 1.11022/06/EST-2002/81 _dated 1.01.2003 - .

_issued by Brigadier P. R. Batra, Officiating Additional Director

— - —

- General, Assam Rifles, promoting the respondents Nos. 7 and 8.as .-
.. Superintendent in the Office of the .'Dkecﬁofabe General Assam
Rifles, superseding the applicant who is senior to them in the * -

Gradation List." .

The applicant declares that the subject matter of the orders agamst
" which he wants redress is within the jurisdiction of this Honble '

* Tribunal.. = -
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LUMITATION:

The applicant further declares  that the application is within the
limitation prescribed under section 21 of the Administrative Tribunals :
Act, 1985. ©

1 That your applicant is a citizen of India and a permanent resident - .

-~ of Shillong.

2. That your applicant states that he joined service in the Office of

i, e A

the respondent No. 1 -as Lower Division Clerk on 13.5.1969 after *
being appointed vide Order dated 10.5.1969. He served inthe post

. diligently and sincerely to the satisfaction of all concerned when

he was promoted as Assistant on 23.7.1990 in the Record Branch .

of the Office of the respondent No. 1. In the course of his service,
Yodri'pgtiﬁt?ner had served as Nazir in-the Establishment Branch
and ‘alsc; as Branch In charge, Electrical Mechanical and
Engineering Branch ( EME Branch ) in the year 2000 In the course

- of his service, your petitioner passed the Hindi Praveen ;;

. Examination held in December, 1971, whereby vide Order No.



#r

'« HBM/AR/13/70 - dated 21.2.1973, your. applicant was awarded a
cash award of Rs. 100/- (one hundred only). That your applicant:
" states that in;-rgcognitlon of his passing the Pragya gxammtim-i
for Hindi Language, he was awarded’ one increment for the period |
+ fom 12.9.1985 to 11.9.1986 vide -letter No. 1.11011/16/82-

EST/189 dated 3.1.1986.
Copy of Orders dated 10.5.1969, 21.2.1973 ad 3.1.1986 are
annexed hereto and are marked as Annexures 1, 2 and 3

. That your applicant states that vide Order No. EST/V-C/1-78/215

‘dated 28.12.1973, your applicant was confirmed in the posts of o

Shillong in the scale of pay of Rs. 140-6-170-EB-7-205-€8-7-275/- * »

per month with effect from 23.7.1973.

-7 Copy of Order dated 28.12.1973 is annexed hereto and is

marked as Annexure 4.

T,

. That your applicant states that ~ your applicant made a - :

representation dated 20.11.1984 to the respondent No. 1 regarding

' Lower Division Assistant, HQ Inspector- General of Assam Rifies,-



the seniority list issued vide Est. branch letter No. 1.11027/1/80-Est

dated 17.4.1984 whereby your applicant was shown to be junior

and below his two colleagues who had joined on the same day. but
is senior to them in age. However, the respondents did not reply
to the representation and chose to remain silent over the same.

On 23.6.1989, your applicant filed another representation to the

respondent No. 1 through proper channel. However, no reply was

- givén to the same.

~Copy of letter dated 20.11.1984 is annexed. hereto

and is marked as Annewure 5.

. That your applicant states that vide Order under memo No.

 1.11032/1/89-EST/50 dated 23.7.1990, your applicant who had
then been serving as Upper Division Clerk, in the Office of the

%.

respondent No. 1 was promoted to officiate as _Assistant in the -

same office until further orders. This promotion was effected -

along with the respondents Nos. § and 6.
Copy of Order dated 23.7.1990 is annexed hereto and

 ismarked as Annexure 8.



6. That your applicant states that a Gradation list of the Assistant/
Nazir of Establishment of the Director General, Assam Rifles,
shillong as on 2. 12. 1997 was prepared by the respondents. In
this list, your applicant name was shown at serial No. 5? }ghei_[_gas .

. that of the respondent No. 5'at serial No. 60 and respondent No. 6
at serial No. 61. In this list your petitioner was clearly shown as
being senior to the respondents Nos. 5and 6.

- Copy of the extract of the gradation list is annexed
hereto and is marked as Annexure 7.

7. That your applicant states that vide Order under memo No.

1.11022/08/99-EST/29 dated 11.11.1999, your applicant was

accorded a grant of 2™ Assurance career progression (in situ) in
the scale of pay of Rs. 5500-175-9000/- per month. In the list, .
your applicants name was shown at serial No. 41 and the
respondent No. 5 at serial No. 42 and respondent No. 6 at serial
No.43.
¢ Copy of the Order dated 11.11.1999 is anexed -
" hereto and is marked as Apnexure 8. -



~ & 8 That your applicant states that vide order under memo No.
- 1.11023/5/99/EST/32 dated 4.1.2000, youf applicant along with

respondents Nos. 5 and 6 were granted initial pay of Rs. 5500-175- . .

" 9000.00 following the upgradation of the post. Ir; the list, your - -
applicant’s name had been shown at serial No. 7 whereas the

.. names of respondent No. 5 was shown serial No. 8 and that of
respondent No. 6 at serial No. 9. i '

<" Copy of order dated 4.1.2000 is annexed hereto and : -
is marked as Annexure 9.

9. That your applicant states that with respect to Letter No. -

1.1122/06/ EST/T/363 dated 6.11.2002 promoting . the respondent * .

No. 6, your applicant wrate a representation to the respondent No.

1 stating that their appointments were of the same date but your . .

~ applicant is'senior in age to the respondent No. 6, therefare the.
- seniority should be counted from the date of birth.. Thereafter vide
‘. letter No. 1.11022/06/2001/EST/72 dated 22.11.2002, the: . :
respondents rejected the claim of the applicant and observed
that he should not raise such observation after a prolong period of .

33years. . .



Copy of representation dated 6.11.2002 and. letter
dated 22.11.2002 are annexed hereto and are
marked as Annexures 10 and 11 respactively.

- 10.That your wplkmt states that all of a sudden vide order No. ’
1.11022/06/EST-2002 dated 3.12.2002, the respondents promoted
" the respondents Nos: 5 and 6 as Superintendent against the .
" existing vacancies in the Directorate ignoring the applicant who ""
was more eligible to be promoted than the respondents Nos. 5 and -
6 who are his juniors and who have superceded him. Being
aggrieved by the action of the respondents in promoting -ﬂwe"' ,
. tespondents Nos. 5 and 6, your applicant filed a representation -
" dated 5.12.2002 before the respondent No. 1 which had not
effected any response from the respondents.
Copies of the Order dated 3.12.2002 and -
_ representations dated 2.12.2002 and 5.12.2002 are:
annexed hereto and are marked as Annexures 12,
Wrespectiveiy. .
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11.That your applicant states that being unable to comprehend or
- understand the arbitrary action of the respondents as to the

reasons for his not being considered for promotion enquired from

his colleagues and immediate superiors to ascertain the. facts and *

- though no reason was forthcoming, it was _Spe;gilated' that this - :
action could have only been warranted if there was some adverse
" entry in his.record. However, even if there was any adverse entry
the same was never communicated to hi’m.m'us‘,-' depriving: the o
petitioner of a chance of representing against the same. The action
of the respondents therefore which is discriminatory  and )_ o
~ unwarranted has violated the settled principles of law and sefvicc |

jurisprudence and has caused grave injustice to the petitioner, "

12, That your applicant thereafter approaﬁhed the Honble Gauhati .
High.Court, Shillong Bench vide W. P (C ) 429 (SH) 2002 praying:
for quashing the Order dated 3.12.2002 and in the intérim prayed
for stay of the Order dated 3.12.2002. The Honble High Court was
pleased to issue notice to the respondents vide Order dated
13.12.2002 and directed that in the meantime, the respondents

shall consider the entitlement of the writ petitioner for promotion to

o

e
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the post of Superintendent and if he is found so entitled the -

pendency of the writ petition shall not act as a bar to the

.~ respondents to so promote the writ petitioner.

Copies of ‘the writ petition and Order _dated
13.12.2002 are annexed hereto and are marked as

Annexures 15 and 16 respectively.

Memo No. 1.11022/06/EST-2002/78 dated 16.12.2002 rejected

* That your applicant states that the respong!en& vide order under

the representation of the applicant and had observed that “as the
promotion to Superintendent are to be made on Selection-

cum-seniority basis and not merely on seniority basis and
hence he has been ﬂlpeueded by his next junior Smti

Debjani Deb.”

Vide Order under Memo No. L11022/06/EST-2002/81 dated ~
1.1.2003 the respondents further promoted the respondents Nos. 7 -
and 8 to the post of Superintendent thereby superseding the g
3 " applicant without citing any reasons whatsoever |
" Copies of Ofders dated 16.12.2002 and 1.1.2003 are
.. annexed hereto and are marked as Annewures 17

e Y
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~ That your applicant states that the writ petition came up for Orders

before the Honble High Court and the Honble Court was pleased
to dispose of the writ petition and direct the applicant vide Order
dated 5. 2. 2003 to approach this Honble Tribunal as the post he is
holding is a civil post under the Administrative Tribunals Act, 1985.
Therefore, the applicant is approaching this Honble Tribunal by the

instant application.

~ Copy of Order dated 5.2.2003 is annexed hereto and
is marked as Annexupe 19,

. For that fre.spondenm acted illegally, arbitrarily and discriminatorily

. ;’&.

in promoting the respondents Nos. 5 and 6 superseding the

~ applicant without considering his service record thereby ignoring

 the seniority he had acquired- and as sucﬁ the action of the

‘respondents is violative of the principles of natural justice and

settled principles of service jurisprudence, therefore, the impugned

‘orders dated 3.12.2002 and.1.1.2003 are liable to be set aside and
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quashed ~ and your applicant ought to bs promoted as
Superintendent in the Office he is serving.

. For that the respondents acted -illegally, arbitrarily and .

discriminatorily in ignoring the length of service of the applicant

and allowed the respondents Nos. S and 6 to supersede the b

. applicant in spite of fepresentationg which had been filed by the - .

- applicant since 1984 against the Gradation List and as such the -

K impugned Orders are liable to be set aside and quashed and the -

Superintendent.

. For. that the réspondents acted  illegally, . arbitrarily - and

- . discriminatorily in not considering the promotion of the applicant

to thepost of Superintendent in spite of the applicant having
worked for the past 33 years without any blemish in his record and

service career and even during his service, he had been given

o respdndents are liable to promote '&:e'applic&\t. to the post of

ségetal promotions duly angd had been awarded for his performance. .

and as such the impugned Orders are liable to be set aside and .

quashed and the respondents are liable to be directed to promote
. the applicant to the post of Superintendent.

?1#

i
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4. For that the action of the respondents in allowing the respondents

_Nos. 5 and 6 who are junior to the applicant to supersede him is
' illegal, arbitrary and discriminatory and as such the impugned

Orders are liable to be set aside and quashed and the applicantis -

liable to be promoted to the post of Superintendent. -

_ For that.the action of the respondents in not taking into account. °

the fact that if adverse entries had been entered in the Confidential

P o -2

|. Report of the applicant they were not communicated nor did the

applicant had a chance to represent against them and as such the
impugned Orders are liable to be set aside and quashed and the
~ applicant ought to be promoted to the post of ’Supe'rintende’nt;' o

. For that the respondents did not consider the case of the applicant

in the light of the Honble High Court’s Order and_the promotion of

the respondents Nos. 7 and 8 Is illégal and arbitrary and. ought to
be set aside and quashed.

. For that the respondents acted illegally and arbitrarily in further

promoting the respondents Nos. 7 and 8 by superseding the

- applicant and holding that selection-cum-seniority is the criteria for «

_ promotion and not merely on seniority basis and without
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considering the length of service of the applicant and. as such he
impugned orders are liable to be set aside and quashed. .

. For that the respondents have ot examined the case of the {

applicant and ignored his length of service in the post he had

*been serving and illegally superseded the applicant  totally

misappreciating the entire concept of merit cum seniority and as

such the impugned orders are liable to be set aside and quashed

and the applicant is li_able to be ptomotgd';m" the p_ost_'of

Superintendent.

- For that from the facts and circumstances of the case, this'is a fit

case where this Honble Tribunal will exercise jurisdiction ahd'grant C

relief,

% 10.For that in any v'ilew,of the matter, the irﬁpﬂgned Orders are liable * ;

to be set aside and quashed.

.. The applicant has no relief under the service Rules,” *.
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~ The applicant had filed W.P(C) 429 (SH) 2002 before the Honble

Gauhati High Court, Shillong Bench.  The Honble
" High Court was pleased to issue notices on 13.12.2002 to the
respondents and vide order dated 6.2.2003 was pleased to dispose |
of the Writ petition and direct the applicant vide Order dated - -
6.2.2003 to approach this Honble Tribunal as the post he is holding
is a civil post under the Administrative Tribunals Act, 1985." |
Therefore, the applicant is approaching this Honble Tribunal by the
instant application. -
. 8 PRAYER: |
7 Rtis therefore prayed that Your Lordships may be phiséd» to
admit this application, call for records of the entire case and
. call upon the respondents to show cause as to why the ;
" impugned Orders under Memo No. 1.11022/06/EST-2002/74 o
dated 3.12.2002 and Memo No. 1.11022/06/EST-2002/81
- dated .1.01.2003 ( Annexures 12 snd 17 ) issued by
Brigadier P. R. Batra, Officiating Additional Director General, -
- Assam Rifles promoting the respondents Nos. 5 ,6,7 and 8 |
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| Assam Rifles, superseding the applicant who is senior to
. them in the Gradation List should not be set aside and

- as Superintendent in the Office of the Directorate General T

" quashed and on cause or causés being shown and after .

 hearing the parties be pleased to set as:dethe impugned
orders at Annexures 12 and 17 and/or may pass such
further or other order or orders as Your Lordships may deem

fit and proper.

And "your applicant as in duty bound shall ever pray. Py

10

9. INTERIMORDER: .

It is therefore prayed ‘that pending disposal of the

.. application, Your Lordships would be pleased to stay

,  the operation of the impugned Orders dated
' 3.12.2002 and 1.1.2003 { Annexures 12 and 17 ).

DOES NOT ARISE ;

el

1]

e
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iv) Payableat (70 W

As stated in the index. ”
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VERIFICATION

I Shri Bhola Pradhan, S/o of (L) M. B. Pradhan,l aged 55 years ,
resident of Jhalupara, Shillong and at present serving as Assistant
in the office of the Director General Assam Rifles, Shillong do
hereby verify that the statements made in paragraphs ¢ 2 <3

16,7, 8 +7 are true to my knowledge and
those made in paragraphs L are
believed to be true on legal advise and that I have not suppressed
material facts.

I sign this verification on this 2 (s-day of February,

2003 at Shillong.

oy Ste (A1 T

Signature of the Applicant

Place : S/W(/Lmy,

Date : Z2!( 2.290%
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AFFIDAVIT

I, Bhola Pradhan , son of (L) M. B. Pradhan , aged 55 years,
resident of  Jhalupara, Shillong, do hereby solemnly affirm and say as

follows :
1. That 1 am the applicant in the instant case and am acquainted
with the facts and circumstances of the case .
2.  Thatthe statéments made in this application and in pafagraphs 12, 5,
s ,6,7,8* 7 are true to my knowledge which.I |
believe to be true and those made _in paragraphs L. |
being mafters of record are true to my information

derived therefrom and the rest are my humt_)le submissions before this

Hon’ble Tribunal. . |
Identiffedhy : DEPONENT -
( Advocdte - Solemnly affirmed and declar..ed'

before me on being identified by

L.« K#~Rr& Advocate
on this  day of February, 2003
at Shillong. -

l

\ -
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B A A 1S DAL Ao S

INSPECTOR GENERAL OF ASS/ RIFLES s : : ¢ SHILLONG.
Bk KKKk

y . ) 0 R D E R |
. EST/III-M/20-69/ pated Shillong, the \O L{d)‘meg.

| Shri/ghm-xﬁt”f Thinolo W@W R
| s, Jhotlw Pones Ao A
Subject t- SELICTION (FOR THE POST_OF LOWZR_DIVISION
ASSTST AN,

_ You are selected for appointment as a temporary Lower .
Division Assistant in the Office of the-Inspector General of /.-
Assam Rifles, Shillong in the scale of pay of Bs.,140-6-170-EB~ .~
742058 EB-7-275/~ per month plus other allowances as admissible; ;
gnder the rules subjeat to the following conditions, You are
dimeated to report for duty before 2 ¢. gqu failing which this
'may be treated as cancelled, Ctes

* To

(2) No TA/DA will be admissible for youw johfﬁe§j£¢"‘=~
Join this Office, v

(b) You willl prodyse 2 medlcal fitness cértificate at - "
your own expense from the Civil Surgeon, U K;& J° "~
Hill'/wwﬁﬂwespi%Shillbng -
at the time of reporting for duty. HEP ,

PSRV SOV e .

(e) You will pwedyce all certificates with regard t¢ ~“°-.0
your edueatienal qualification and age to the. . - '
undersigned at the time of reporting for duty. *

(d) The appointment is purely temporary and may:, be
terminated on e month's notice from wither 'side
'fhe appeintment is also provisional subject to
verification ef Character and antecedcnts..

(o) A blank form ef Character certificate is enclosed
‘ for subnissiog duly cttested at the timé of Joinimg
duties. You are liable to serve anywhere in NEF4,
.- TRIPURA, ASSH, MANIPUR and NAGALAND, -

: FD 0‘6 ’ok‘\ 4 - ) ;
g g ’b'b ' \ N
:.‘:7,3 ’r |7' "‘ ¢ “1 - X ;
5 :,?? f o - '
: A §\\ . N
i ! » Comdt,¥ !
R , N ’ ;
VA . EST ABLISRANT_OFFICER, |
17 s above - H INSPECTOR 3ENZRAL OF AsB4M RIFLES, - i
L : ’ 45
4 " Atte d ' IR SHILLONG ( R K PUBKAYASTHA Ve, uH
TV T epm i~ _ . 4” ui

drocase. ¥ 4‘
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A

GUVEINFESNT b IND I,
AR ACHAL P:./DRSH AMINI. TRALIUN
SHILIVRG

vab g i 2/
Dgted Shillung, Rebru:ry '73.

No. HMB/AL/13/70: Tre Cowsrnor of Assam ig plo asad

to accord senction to tre grent of » Cash award of
Rse 100/- ( Rupeas one hundrsd only) to hri Bhola Predhen,
Lowar Division Assistemt in the office of ts Inspactor
Canarel of A-szrz Biflas, ‘Hifllong for passing tre Hind4 Preveen
ixrmination held in Decamber, 1971 under t*s Hindi Tanching
Schame, )

Ths sxpenditure will be mat from the sanctionsd
budget grent of tha Inspector Gensr:l of kssam Rifles under
the haaa "thar Cheggas™, ‘

ﬁ/- B.P. Misra,
Deputy Sacret-ry (Pol)
Arunachnl Prrdaesh Mminis{;ratim.,
Shillong,

M.emO.NO.'m’B/AR/l3/70 A " Dt, Shi'l]ong, Fabrurry ’2/ 173,
Copy tos= ' '

1) The Accountent General, Assam &« Nagaland, Shillung, The

sanction 1ssws with tha concurrencs of thy Finencisl Mdviser, {
~runacthal Priddash Aiministration vids Finencs U/ No, Fin(An)3/73 ‘
d&teﬁ -21010730 . :

2e Iho Finencia) Advisar, arumachal Pridesh Mdmninistration,
Shillong for information, , ,

3. The' HQ, Inspector Caheral of Assam Rifles, Shillong for

drawal end disbursement of the emount, This has a ¥gference to the "~
corraspondence rasting with their letter Ro. 5ST/I1-T/2-72/84

datad 8,1,73, The merk stast in original for Passing Pravaan
examination 1s forwarded harswith the recaipt of which moy plaass §
ba acknowled gad. - ' :
4. Shri Bhola Predhen, L,DT Asstt, HQ Inspactor Generel of _

Assum i1fles; for dnformation, - 7 o e o TR TN

( B.P, Misra )
Deputy Sacretery (Fol)
“Arunachel Prrdgsh Aiministretion,,

‘ LT Shillong. '
= | s

\

P
1




DIRECTORAIE GEAERAL ASS5AHM RIFLES : 5/LLLONG
ORDER  — 0 3~ ANNEXURE'B

. Dated Shillong, the!). Jan 3%

§1011/14/82-EST/f88."

LN In pursuance of Govt of India, Ministry of Home Affairs
Fr(Deptt of official Language) New Delhi .OM No. 120131/3/76~01: (D)
- dated 21 May 77 sanction is hereby accorded for grant of personal -
pPay equal in amount to one increment to the under ‘mentioned staff -
©of Directorate General “ssam Rifles, Shillong as noted against . - -
each for the peériod of one year only with effect from 12 Sep 85 to- .
11l Sep 86 (both days inclusive) for passing of ‘Pragya Examinaticn o
conaucted by Govt of India, Ministry of Home Affairs, Deptt of -
official Language office of the officer over all charge , H.T.S . '.. U
Laitumukhrah Police Point, Shillong vide letter~No.‘HTS/Exams/S/_)d T
84/832-857 dated 12 Sep 85 -, - T .y S T
I (a) Shqi-Prab;r Kpmag Goswami,“yDC - @18s.715/- inlthe.sca;éffﬁ
. R e of pay of 5. 330-10-7 i
; ' | - 380-EB-12-500-EB-15:"" ' 7.
560/~ per month . 0

i

) .4"_ . .

/(o

. \‘

» . ! i )
Shri- Bhole Pradhan , upc - =

@ s, '12/~ in the{scéiﬁffl
of ‘pay of %s. 330-10- -’

LR T .Y " '380-EB=12-500-EB~15- i
o U e o , : . . 560/~ per month R L
i (e) smti Kaleyani NE UDC . %~ - Sdo-" Tt
- (d) smti Dharitri Bhattacharjee,UDC - ° ~do- . '{j i
(e) Shri Umapad? Bhattachar jee, UDC - @ s, 12/- iﬁ‘the,scélérft
' : o © 7 of pay of . 330-10-%7:
, e o o .+ 3B0-ER-12-500-FR=li-
o " oo I S 560/~ . per montn.. ‘Amenbuef
o . T ' - ' -, Gy to order No.” -, "7
. : I. 11011/14/82-EST/)y4
- dt 15 Nov 85 Sub pera
’ .1 (a) pabliched Anwml e
N /
4 L H
"‘4 . . : ) | L
: - ] . .. e
. ’ ('V s kuppa )--—"" "’
’ ] Lt Col .
! ' ~ * Offg Director (Adm) 5
g ' . R
Memo No. I. 11011/14/82-EST/178(A) Dated Shillong, thel “an 86
. . : i N . . - /A‘
Copy to :- ‘ .
i' i+ The.Pay & Accounts Office (Aséam Rifles) Shillong -3
2. 3111 Section , DGAR, Shillong - 2 copies - '
v3.  Individual concerned - (5 copies)SAyr A3dsdi /é&/(zw‘, L e, Ado Br

4.  Hindi Section - with reference to their -ION No. A/1-A/25/2C/
85/A (Hindi)-1 dated 8 Oct 85.

5. Finance/UPAQ/Adm Branch
€. Perscnal file - 5 copies ;
7. Circulation file ] i
§. Office copy . AAY e T L
( T s Gurung )
- Dy Comdt

Establishment Officer

e o 0 o o

Rttestad
SRes




“#AE INSPECTCR GENERAL OF ASSAM RIFLES :SHILLONG ANNEXURE%
i CELLLELLS s Seo
QRDER

' ;":?"‘;'OaEST/V-C/I-70/215 - Dated Shillong, the 28Dec'73,

The undermentioned temporary Lower Divisien Assistants of

- |
:‘_Lf‘.? HQ Ingpector Gemeral of Assanm Rifles, Shillong are hereby confirmed.

in the vosts of Lewer Divigien A-gsistant, HQ Ingpector General ef
Assam Rifles, Shilleng in the scale of ay of 'Bs 140«6-170-EB«7=205-
'EB-7-276/~ per month with effect from tge forenmoen 23 JULY'?73 asg per
-detalls belows , BT : .

0 b “'
P ¥

"7 *1) sre’c LALBANGIUALA |
2) Suti E WARJRI S Lo
4) 8ri J THANGDAILOVA +
6) Suti B K PRADHAN
6) "  JOYASHREE CHOUDHURY o
7) Sri SUMIT KAR Ly
8) Smti R EEARSWNTIRG. T
9) " MAYA XKH GURUNG (Nee Tamang)
10) - "  DEAN MAYA GURWNG . . S T
1) " DHANMATT GURUNG |
12) S#1 SIBAPADA CHOUDHURY | | ‘
13) " 8N KALITA : |
14) Smti ANJANA KAR
: 15) Sri PREM BDR SARKI _
" &16) Sri BHOIA PRADHAN — .l y oHhaimbeeb (3 Moy 19 (9
. 17) Smti FURNA CHAKRAVCRTY |
18) "  DEVJANI CHOWDHURY ;
19) Sri RAMESHAR BHUYAN
go)‘Sri M K PURKAYASTHA

8Y) Miss A NONGKYNRIH

- 22) éubi SIPRA NAG «evice Sri B P CHAKRAVORTY
23)‘Sri AMBAR BDR THAPA < .e¥ice " M'B PAUL

24) " DEVANANDA BARUA «.vice M"NILANJAN DUTTA ROY

A ‘E?; 25) ™ SAROLDUITA covice " SUKUMAR CHAND

- cont 2y

P



- ¢ 7 '

-2n | ' | 4?.

nanv

269 smti SWAPNA DUTTA CHOUDHURY = vice Smti A BHATTACHARJEE
¥ - | - (mee DUTTA)
, -‘-'{"2'7) Sri JANG BDR SUNWAR vice Sri P K DASS GUPTA

28) " RANJIT CHOWDHURY vice "™ M B PRADHAN
29) "™ 'B B BISIAS  ° o vice' " MANAZS BOSE
0) Smti SIPRA DEB vice " RINJIT KR BHATTACHARJEE
31) Sri J K CHANDA - vice Smti NORIL RISAW -
32) " BINAYAK GUPTA  vice §ri BALARAM CHETTRI

Authority:- AP A dwn order No BST,VIVI-P 1-70/70
' dated 23,7,73 SIVILA=P/1=10/

-

Sdfe xxxxXXXKXXX
(A S ASBAR) Cel,

vt .. . OFFG INSPECTOR (GENERAL OBOASBRH RIFLES
' o SHILLONG ’ T
::\ » " !> .‘T::". :’,‘.“) :" »':"n" y" i :’. A Y i L

-

MEMO NO EST/V-C/1,70/215(A)° ' gated Shillong, the 21 Dec?73

3o A Ay .
A3 sk o

JRE O piEa LT P

Copy forwarded to i~ A |
R e :

;) The Addl, Acceuntant neral (Central and Arunachal Pradegh) -

Lachatellqnﬁgngi;digg,;Shillong(793003)

2)_Thg Trqgsurj;Officer,wSh;llopg. | | ‘ : | ‘A ‘1.
| g) Starf .'d'on_éerned;s.(,fi?. coples), . | o . - .‘ |
4) Persona1.fileg of. staff(acoples) R
5) BAIL Section'EST! Branch(2 copies) S ‘
6) List ‘¢t . | S | .'}.. f

?7) Office COpY.

SA/= XXX XXXXXXXX .
Egtablishedment Officer



The Direoctor Gonoral Asﬂo.m Riﬂoa :
Jhil:l.ong-793011 e e ‘
- S.‘hrough ,;pz'Oper ohannel) e . o
Dated Bhillong, the 20/ Novembor, 1984“
",‘, ~ . ‘._'._.‘ oty 1:,.’( J_\/ Do L ‘
AN C s c e b v . R U PR Lo N EN
- o ’, R 1_,_,.:__‘.

Hi‘hh dne humblo euhmission I harve tho honour -to

| N '«Q PR e
'nha.t S:lr. aeapor the ‘eonior:lty 116‘.- iaauqdl vﬂ.de

/-- “

A rm Branch letter Mo 1011027/1/80-331; Qatea, 17 April 84, .
e i‘b :l.e obaewed -that having doima 'eho aervioo on tbo amno

O"

aa.te, L oev soand aonior to sms. Az;am Inr(ar196) ana Bri Pren

" Beha.aur Sarki. ( a2 97) ‘b:r '{irtuo ot By age eoniority an - 1
, ‘l_,.. .'_..':'“‘ ' ‘\ -‘: . Lo
Lo per rulca, | 1 ‘ L e '

T In vieso? above I request your honour to emend the.

aﬂation li.a “» vherein the above two individualu have been

L Somin chowm [to mea e . |

( Bhola Pradhon )
C o "UDC, ifiecords(Adm -I)
C HQ DGAR, Shillong-11

B V.
[
<o

!
REAN
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g ANNEXURE €

DIRECLORATE: GENDRAL ASSAH RIpims. SHITLONG - o

OR DR R Co

F o ===al . , Lo
W o I1.11032/1/89-Esp /50 - ~ Datea 23 Jul 90.

1. Shri Santap Hari Choudhury, Senior fLiccount s Officer, . " * SRS
Directorate Genepnl Lssam Rifles, Shillong mow on deputation .. .-

- with the LRGIS directorate, is hereby temporar;ily appointed . ... - -
- to officiste ag proforma:Chief Lccount g Officer in the Direc- u&-»ﬂw~ :

torate Genernl Assan Rifles;'Shillong until further orders with "
. effect frop the forenoon of 23 Jul 90 in“thefscale‘p¢-pay of. .. L
. s, 2200~75~2800iEB—100—4090/3'pér month plus other'allowancesﬁ,
a8 admigsible under rules:vice Shri 4B thudhury;'Chief;Achupt,
Office; retired, .. T LS p;‘*’lh”“;*.“,ﬁw

2. Shri Amiya Numar Sklabaidya, Sentor Accoumts bffi’cez’r‘,‘-';'
Diregtorate'General Assan Rifles,'Shillbng_is‘hereby temporar;lyv

Direstorate Wil further orders with effect from the foremon:

0% .23 Jul 90 in'the soale of pay of f.. -2200~.75-2800-3311,00-_4000/55;:
per.mqqtg~plus other allowances as admissible’under ﬁulesuviceg;yf

5 L Dobal Ghangra Bhowmi ck, Lccountsg Officer, Directorate *:*

General Assam Rifleg, Shillong is hereby temporarily promoted tg i

ovilciate ag Senjop AcCounts Officer in the game. Directorate wnti)-

further orderg With effect frop t he forenoon’ofgg Jul 90 in the If»{ﬁ‘f”
Scale of pay of ps, 2200475-2800-EB~1OO~4OOO/~.per month plus other, - g

- @llowances ag adinissible under rules’ vice Shri 4 Suklabaidya,

Senior “CCountg Officexr appointed ag Chief 4ccounts offiqer. - 1-~f:}_" ;

4. Smti Nigthoda Nhrbaniang, Additional Accounts Officer,

Yirectorate Genepgl lssam Rifles, -Shillong 13 hereby temporarily S
apmaointed g officiate gag Accounts Officer in the game Directorate=wu‘

until Tuwrther ordersy with effect from the foremon 0x2% Jul 90'in«'1?$'

the scale of pay of s, 2000~6O~2300-EB~757-3200—1OO~3500/*‘Per j
month plug othen allowances ag admnissible unger rules vice Shri

Officer,

Debal Chandra Bhownii.ck, iccownts Officer promoted as Scnigr Accountsg :--

5. Smbi Nibeg:tq utta Gupta, Superintendent, Directorate

General Assarn Rifleg, Shillong is hereby temporarily promoted ,:7',,.j

to officinte as'Additional;Accounts Officer.in the same Direc- -
torate witil Turther orders with effect from the Torenoon of

27 Jul 90 in the scale of ray of . 2000—60—2300-EB~75~3200—v
100-3500/~"per month Plus -other allowances as adnissible under

rules vice Spti Nisthoda‘nhrbaniang, Ldditioml Lecounts Officer -~

8ppointed as Iccounts Officer,

6. The undernentioneg dssistants, Jirectorate General hssanm.
Rifles, Shillong are hereby temporarily promoted to ofricinte

ASs Superintendent in the same Lirectorate wrtil Turthsr orders
with effect from the forenoon of 23 Jul 90 in the scnle of pay
of Rs.. 1640-60-2600_-E-'D—75~2900/-- PET nomth plus other allowanses
28 admissible under Tules iy the vVacancies noted against each :-

. e T LU S e

. . 0000002/“‘ ‘ r
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\ b “ ‘e - b : , v"T ws\l’ 'l %’ I '()1 0
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e 1y

r—'2,8 Ly ”. 5. R

}11'1-_;)])“”134 Jldﬁ 1 Nath, Sarma,;g} e é;".u lqg; TSﬁJtJl ﬁlbedrta; Dutta
AN ' .;'3".“] .‘!JJ L '.c "/ ;""‘1 V'q".u'a s

el iGanha fvumriutendent
v“’" \'Jl"l\ :",‘_,' .‘L"' T?'h-'\‘.‘?’r'" ‘:"'r el us
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o 'If'.Qﬂ’lQ'.ue'fi
S O L ?}.’-‘.fs.-f.». -:.'.‘-‘21"‘-"‘ T :".bI-Jf*::"\"‘m'bs‘
. 5‘14. v k r \1:-,;2'-“‘““.7,‘ .v?"s:\.-‘hasu_
ek hrthat&% drgﬁmhtﬁ % ﬁ,r, SO
. b }‘..;- .. \” r e ¢ "‘"}‘ AR ‘~ e "- T y
TE ERR S -_"(03 SmtJ."Bl’b“f(ml y Purkayasthab
OFio ' i

e (a ‘)‘. Shi"J. Samlrap D'un B 2 S
\én (e )‘Shrl Samaresh Chandra Dha &1
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AoTe o The undermentloned Upper Dlv:Lsmn, (Q_lerlcs, Dlrectorat, C—erwral"-’-:-
Assam, Rifleg, hillong:is hereby : 'temporamly\ promosed . 10 m"ncuate '
as Asss,stan’o ,11.1,};1‘”‘,.same-;Dlrectorate' unt:.l further OI‘deI‘u Wity efPect

~\'Tro 'the'-'fo;'gno'o.n ) .f:'ﬁ._JUl, 90 i pay of: Rsi.ic L‘)—-4ﬂ~1 800-="
EB-*.S;O.-,:'ZSOOZ.,per’ 'n‘b L.plqu o] s tcwus 1.)711 vmler o

rules; aga‘ing the «vacancn.es nqted

.\~

Rl . hl'
. * »

: . 'A'-."lp f((n -,

LRI Y
'L

!4|I

'
“,* _',‘ ..'F"'

745 'l"mi
= _vP.C;e Shm DI-T b"‘r'mq« e
Asslm‘ant pv'omoted, as
511413"?-112113@'1'1 3 e

'.' ?’,‘I
éViC(,?y.n )H Sf’ 71."](”h)qs'
fhdsuapiuyduruné“é X .
dgm" ’iﬂ{”‘" an l ff§' L i
f t"+’-\ -4 n\,.i &

qahd a ety et }?urkayastha
ant I)"‘OlﬂOA-i‘;‘dr‘%B

$ided * fa,
iz e SR h - E,
; Vls““‘( A Dl e gtant -
S -plonotcgl;a- t ,t-'u’f' fendent.‘.q..
O y~“"€é9'8mti Devyj a“” 9‘;,.3. A T
L“d‘k '« ‘f"".:’- !]t’; .,-L ""Wm(‘w-"\{’” é"“” ‘I: ' i
ﬁr
'#' 1
\- l
‘:"." ‘ Sl a‘ N f\t.ll/ v ‘
S i ] /pr“ _mm” ,
L d(h) Shri'«fﬂﬁrolddsna onig,.
‘ '.:~} S ,"(J) Smtiwxl\bncybogi Dkilw ;- ‘
._"." . s Je AP BN b _"'
3 (k) Smtl Blblc.na fbdl War
‘ HEVEEES

) ‘ . > K .'-.,h. '_‘1"\‘ oo - : .
‘8. - The undermentlonedJLower Dlvmlon Clcrlr~ov.m~’Pym .,ta DerC’tOI‘atel'
‘Gencral - Ag Sam leles,-‘SI llong is hereby: teml,crarlly Fromoged to.
officiate fgg Upper ‘Divi's sion’Clerk in the.gmme . Direotoprote: unt J.L
further - orders:with effect” Lrom the: forcioon OL23J0L QY iy the R
scale of pay of. ps.. 1200—30-1560 BB—I’O—204O/-, PCr north plug o*cher
allowunc% as admis

ssihle: under the ruleg ng;nn,;f 111,, vacancies -
nptod againat each :- - ‘ R one | ' |
. o | | ]
. - '-~" . . ......) _
. ST . . 0/./;" . . ) /

CEEIEE A 2F SR



‘Memo No. I.11032/1/89vES$GQAIated'Shillong,'the‘lebJul'90.-if&;

| (a) shri Ilip Kumar Paul - vice Snti fAnjann Ker, UNC
o promoted as /wsigtant.
(b) Shri Biplab Kumap Gupta - vice Shri pp Sarki, UnC
’ ‘ »Womoted as,lwsiutant._‘

/Z/quékﬂ/A S
Sy &) Ge-u o
.('RVKuJ‘.karni_) ! '
S - Lt Gen - ‘

3 Dj.pec_t.q;‘éeneral fgslsamﬂ R.if},_e& e

Copy to 2~

1.

The Lecounts Officer,
Pay & fecownty Office,- Assam Rifles
Shillong -.793% 003, -~ :

The 4dditional hccountamt General
Cemtranl & Lrunachal Pradesh )

Inchotellette Bu;i.ldirg,

Shillong - 793 003.

Bi1l Section, AGAR, Shillong - » Copit.

Individual concerneq. DN “\(\)\ ?{b&\\bw\\ \V‘X\M )QJLU\*LL'

Persoml File ~ 24 copies.
Lyl o =~ 24 copies.

. Circulation file.

Office copy.

Lo 7S S Sendhu )
C .

ol
Deputy Direcctor {(gg)

_— 0 =



GRADA LTICN TLIST: A"SIS’I‘?\NT/I\A"IR CF ESTARLISHMENT
Sk TxIT" T‘IRF‘CT(‘D GENERAL, TATCGAF RIFLES: SHILIONG

- ZAS Oy @2 DFEC- 1997) (Note: The post of Lc,'ner DlVlSlCn
Name of posts - : Assistant/Wazir - S Assiste ot ané Upper Division Assjs-

tant of ;f‘ﬂ have been re-Cesignated
tic. ci sanctioned posts : 131(0One hundrqd thirty one) ©as Umper.rivision Clerk end Assistant

i - recuac "_]_v__p vide MH; let*er N¢,2/5/
Zr2le of pey : Pse 4500-125-7Cn0/~ T T ’g__eé c7 i"-ay 723

“Ger] Varid OF TnowrlTmiE T U ZdUCHtTid~"] fate” off Bale of 'rec'uIaﬂ Bube i ay tivel Thanid rrf“::f ¥ T T TREmarisTT T oo e
; dnal qual- birth § appcintment in §| prose held §LelengSs: 3
{ ification § : } varicus czire ! from Gate | te /8T )
.- I R T L S Vo ] . R T U
2 ) -3 o4 § 5 § € 3 g
. S T R S - SR - e

Srri .'.izrfm.h_ Nﬂ n l3ajan Matric = (1-02-47 LDA in unit-22-.08- 63 Asstt— P rowoted o ~f‘"'-§?§€3t’3
Q( UNC in I'CAR-08-04-65 15-06-g¢e vief pi-—]v]—“/\i"i
A e Asste- -21..05-84 - s

3770 WiThE fhatt dcmrjne Fu 02-05245 UnC=" 7" 7" ".36006-18 T T Tar.T Nelther — 7 & " 7™~ < T o =
| \g\f -~ Asstt ~21-09--84

N

B Faru Fey ©EAT T TCTS0274 UDE T T T Y00 S0T. E8T T Tide el

L {‘S\,\,\)U | o Asstt -21-09-84

TR mme me eie tme we e ees . . e

)5S Kifa™8n " CheTid 7 7 = Byt < 001253 Gre — ~ — TUC7I0B-85T T T'udel ~ YeTther - / """""""
‘ \\/ -~ Asstt -01~-12-84 '

&_shrl b ol 77 T QT T BT T T TCI0T4 06 T YalCHods Reseea- - helther ¢ -~ - = - - - -
s houdhury ) _ . :

@%& Asstt -#1-05-85 01-12-95
&) _ _

F L
— W&-“«s:.‘ R SRR af.mr s
- . ‘/AD- :mtl F\l f'r-jc; [ o S S
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SRR B it mider

—

S

(2) !

(3) 1

(4) ¢

(2)

(2)

L (e8)y & (D LB

Smti Bina Kumari Prachan PU 01-3 .43 Typist {7e5-67 ;sstt - Meither
< utc 22-3-87  11-12-95
o 0%  Asstt 17=7-29
Shri Kenak Cyoti Ney @ -U Sc "1-1-4°% urc " 3.7 07 i ~30-~
5Sstt 15~2-" '
0%
GRS _ Smti Jayashree Chouchury, . B.A 3T 31.-3-46 unc 25-4-G 1 ~Jc—
RN @ Asstt 15-2-29
M)t »\f‘ﬂ ol
‘.‘51 -51.  Shri Sumit Kumar Kar @ BSc 25-7~47 unc 25-4=5" .o -do-
R Asstt 71-11-79
.,:rp I& ‘l‘. { 07
n(Q_}:.-V -'.6, b g
Ry ® 03-1-49  Typist 31-3-69  -co- ~do-
N . .-
ey g uhC 10-5-69
A O Asstt 30~5-50
S fBES
SRS '
RS
AT A MY A - c a a
; .fl’l/ 3, Smti Dhan Maya Gurung (\, puU 12-9~46 unc 10~5-€9 ~CO~ ~CO~
ket N . é— ASSTt 30=-5-30
: A~ 0

A
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54. Smti Dhan Mati Gurung U €8-16-49 upcC
: Asstt
S A
gu—ﬂ

og W
a;a"cﬁohr.‘"ﬁu‘fy"'@ BCcm | "20-6224€ UpE T -

: .(;7060’ o (‘, ' Asstt

'4/{’/’ : Part I ASStt—
Q,w

1577 SmtiTARjina KayF — — — (27 7 TPU T T T TI7o03T4s U - - -
i ASstt
) 09

Shri " Prem Eaﬁa'a‘u"rf ”s'a'fki'@‘ T By T T 01509748y~ -
Q Asstt
o

S5hTi  BHola " PFadhan ™ = @“ BA T T T0T-T2T48.Upe — —-
- Part I " ‘Asstt

?

Smti"PUrna~Geswami™ — ”@ TTPUT T TCT-T4IST ureT < - -
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ANNEXURE = &
RIRECTURATE GENERAL QLS00 EIFLLS & SHILLONG

\ bh’

e
o F,,,——w———:"“fi::ﬁﬁfﬂﬂ.{5[r —

I L10R22/08/9%~E8T /29 Dated Shillong, the_  {{ Nov 99

In pursuance of Government ot India, Minigtry of Fersonnel,
Fublic Grievamces and Fension (Departmernt of Fersonnel and
Training) Office Memorendum No.Z0034/1/97-Estt (D) dated 0% Aug 99 L
sanction is hereby accorded to grant of Znd Assurance career ‘
progression (in situ) in the scale of Pay Rs.' 5500-175-9000/~ per
month  to the following Assistants of Directorate _General Assam

Rifles,8hillong with effect from the forenoon of the 09.Aug 99 :- i
ser -  Name e St
‘L. Shri Achintaya Dutta Choudhury | : - |

2. Shri Mani Lal Deb .
‘3. Smti Subrata Bhattacharjee e ) g
/4. Shri D William Nongkhlaw . _ -
2. Shri Vijay Pratap Singh : '

“YE+  Bmti Diana Sushil Goswami
/7. Smti Uma.Devi Prachan

~8.  Shri Jagneswar Ehattacharjee

J "v'B. Shri Abhijit Mitrs.
= A0, Smti Lakshmi Arjun Xanunga . , . o
) b~ ~ I
“11. Smti R S Synteng Wiwi. . , . :

—., 2. Shri Rajat Chokraborty- -
\ 13, Smtd Monicd Rvnjah ‘
. /14, Shri Groland S Mowrie
MY Shri. Kalpa' Kumar Dutta .
16. Shri Nobernou Jvoti Roy .

iié,/'Shri Ranadhir Das Chevdhury - ' ‘ _ '
+ XB. 3mti Havalianare Raneg

T19l. Smti Robeline Kharpmaphlano
'/20. Shri Precicus Frimus Mohorlieh .

v;l. Shri Durga Prasad Fradhan PR
./22. Shri Norway ‘Khongmalai . ) . S
C23. Smti Sted Mary Basaiwmoit |

24

—~ 4

»  Smti Krishng Chakraborty .
\ggﬁ. Smti Wantula "lanarai
5. Smti Altrisa Sohtun
.27, . Smti Daiamonglena Lyngdsh
WIS Smti Idrina Lyngwa
ngf Shri Utpal Purkavstha
0«  Shri Jndra Mohan Sharma
v Al. Shri Padmeshwar Bhattacharjee .
V2. Stri Bwapsn kuear BVarbaina A .
3Z. Goti Fareail Roy Rynghga . -
2. Smitd Dayeshrew LMSsURATS - )
'\UéJ Shri Sumit Kumar Kar :
25.  Smti Dhan Maya Gurung
. 37, Smti Dhanmati\Gurung
38. Shri 3Siba Fada Thoudhury :
7. Smti Anjana Far . : .-
40.  Shri Frem Bahaduo Sarki
6nfa’ &//ﬂf. Shri Bhola Fradghan
< 42, Emti Furna Guswamy e
43, Gmti Devjzni Dob.

Ati‘ﬂsted 44. 3Bhri Rameswar Ehuvan
44/K . . - - o ‘ . -
OcCare,



Name

Smti Sipra Dutta
Shri Harold Shabong
Smti Nancyben D’khar
Smti Fibiana Modi War
49, Smti Bernadetta Vharmaphlang
. 50. Shri Baldwin G Lartang
SlL. Ehri Devananda Baruah
S5Z2. Shri Saral Kumar Dutta
53. BSmti Swapna Dutta Choudhury
54. Ghri Jang Bahadur Sunwar
- 55. Smti Susan Maureen Tariang
S86. Shri Ranjit Choudhury
57. Shri Gopal Fradhsn ///Z
Smti K .
Emti Bina Fani Supta .
60. Smti Lila Devi Gurung :
. &1. Shri Rathindra Bhattacharjee , , ‘
62. Shri Nilaja Kanta Arjunkanunée '
3. Bmti Dharitri Bhattacharjee.!: '
64. Shri Rishot Stone Tron L
63. Shri Marcel kharvonger . ) o
66, Smti Karywell Kharbithai
67. Smti Diana Wallang

| SN 9

-

Ve
o

: .- . {8 J B Sharna)
. : Maj Gen
_ Offg Dlrector General AN
. . Assam R;fles . :

-

Memo No I.140Z2/07/99-EST/29A Dated %hlllong,the //  Nov 99

P - S
LR

1. © The fdditional Accountant General '
) . {(Czntral & Arunachal Fradesh) '“f, S
Lachatellette Building ' C

hlllﬂﬂg~790003

»
v aps . -
bl Y

: ' VL;:;_“ oL
2. Tme chnunts Officer : . ‘
Piy % Brcount Office  Pssam Rifles.. .
Shlllong— 792007 :

3;‘ Ligt o & ‘G’ (less Estt Branch) o

4. )és tt Branch (SB/Eill Sec) . I S
"N 3. . Individial Concerned - 'y ‘ b
b Circulation file ' 3'!.f

! 7} gffice Cay

Commmandent
NC AFTO{DSAR)



ANNEXURE-9
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DIRECTORATE GEUZRAL A35AM 2 SHILI.ONG

-_.s—---—-,

1.11023/5/99/EST/32 : o Dated shillang, the b% Jan ‘2000

h .The initiaj pay of undermentioned Assistants of this Directorate
' General Assam Rifles"

Attestoy

Ser { Name § Present pay I Pay after :
R [- &5.0n 09 _Aug 99 i Ypefadation i
1 2 I 3 I ?
S L - =i
1, Shri Swapan Kumar. Sarbs jna 5. 6,500.00 1, 6,725, 00 i
2. Smti Dhan Maya Gurung B. 6,500.00 B 6,725, 00 ‘
3. Smti Danmaty Gurung Rs. £,E00,00 ks« 6,725,00
4. Shri siba Pada Choudhury - Fs. 6,500.00 Fs, 6,725,008 _
5, Smti Arjana kar R, 6,500.00 ks, 6,725.08
» ;>//’ S2ri Prem Bahadur sarkj f. 6,500,080 15, 6,725, 00
\ . Shri Bhola Pradhan . 6,500.00 RS 6,725,.0)
‘ 8. Sntd purna Goswami. Rs. 6,500.00 Rs. 6,725,000
9. Smti Debjani Deb | . 5. 6,500,00 s, 6,725.00
ic. Shri Rame swar bhuyan 8. 6,500.00 kse 6,725,00
1. -shri Harolg Shabong . 6,500.00 Ps. 6,725,08
12, Smti Nancyben Dkhar Ps. 6,300.00 kB, 6,725,00
13, Smtl Bibiana Modi war~ Se 6,500,00 Fs. 6,725,089 '
14, Smti Bernadetta Kharmophlang ks, 6,500.00 ks« 6,725,0n .
15, Shri Devananda Baruah ks, 6,500, 00 ise 6,725.00 g
16,  shri saral kumar Dutta . 6,500,08 Rs. 6,725.00
17, Smtf SwapnafDutta Choudhury s, 6,500.00 3, 6,725,00
18, Shri Jang Bahadur Sunwar S. 6,500, 08 . 6,725.00
19, Shri Ranajit Choudhury ’s. 6,500, 00 e 6,725,00
.. shri Gopal pradhan B 6,375.50 s, 6,550.00

--00.42"

S
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2
T 3 -7
21, . ismtd kredo Nongrum : 8. 6,250.00 ' &, 6,550,00
2, ismti Bina Pani-Gupta ®. 6,375.00 55 6,550,00
23. . smti Leela Devi Gurung - ks. '6,375.00 i, 6,550,00
24, shri Rathindra Bhattacharjee . 6,375, 00 % 6,550,00
25..; .Shri Nil2.ja Kanta Arjun Kamingoeiss 6,375, 00 5. 6,550,00
26, . Smti Dharitri Bhattacharjee RS 6,375,00 .®...6,550,00 -
27." -'shri Rishot Stone Tron - Rs. 6,250.00 - . 6,550,00
28.  shri Marshal Kharkongor R, 6,250,00 %, 6,550.00
9. Smti XKarywell Kharbithaj . 6,37050 R, 6,550,00
‘ b
. _ Y
, et
] . Auwet 2}-
) (B s Jaikaria )
, e Comdt B
. R . : OC AMTO (DGAR)_,. :
Memo No TI.11023 /5/99 ES”/31(A) Dated Shillong, the 0% Jan 2900.

Cppy to :...

1. The Additioqpl Accountant General (Central ¢ Irunachal Praces;:)
' Lachatellet@Building, Shillong - 793003

2. The Accounts offlcer, Pay and 2ccounts Office, Assam n fles,
- Shillong - 3 ,

3. Llst‘D & ‘G'..
4. Est DBranch (Geh/Blll Sec)
* 5, pPersonal file
' 6. Circulation £ic
. .Office COopy.

/ { Chopra”)
O‘rdt_
Estab.ishment Officer

ﬂ % /M// e

BB L AR

<
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The DG/R
Shillong . '

( THROUGH PROPER CHANNEL )

Sir,

With due humble submission, I have the honour to lay
fevw lines for your information and necessary acticn please,

That sir, the promotion order issued vide your letter '
NO.I.1122/06/EST/T/363 At 06 Nov 2002 striked me mentally
disturbed, 80 in order to know the reason and to get rid of
mental 4gony. I am submitting this representation on the
followling grievances.

That 8ir, it is surprised to know that the name of
Smt /njana Kar appeared in the afofasaid promotieng order
because the dat# of appointment and promoting as Asstt of
both of us falls on the same date i.e date of appointment
on 13-05-69 and promoted as Asstt on 23-07-90, And under
8uch circumstances the 8eniority to be counted from the
date of birth and by virtue of Which my date of birth is
earlier that Smt Anjana Kar.

That 84r, the aforesaid promotion have caused a grave
injustice to me for reason not known to me and have tarnished
my prestige.

I would therefore, request Your honour to review case
for promotion and obliged.

Your®s faithfully,

<
/'( 2

. )»..‘_'
-~ '/‘

( B« PRADH N )
Date @ [3 Nov 2002, Asstt

ANNEXURE=- /0

%



. ANNEXURE = 1 ¢

‘ “Zjl!do. 1.1 lOZZ/OG/ZOOl«ES'I‘/q’\/ Dated Shillong, the 22~ Nov 2002

LESTABLISHMENT BRANCH

FORWARDING OF APPLICATION. .. -»>—=

.-

I. Reference your ION No I.1 l()12/1/2002-U1’A(Misc)/é 19 dated 14 Nov 2002.

e

ith refeiciice™o Yelevant records, The applicant’s
hame appcared below Smj Anjana Kar since his appointment. This position had been

reflected in all subsequent orders issued, such as gradation list, ACP orders ec, The
applicant never raised any obscrvation all these years. Fixing of seniorily according to
date of birth as pointed out by him is"

issued in respect of the applicant cor

Anjana Kar appears in ser No 9 where

3. The applicant may please be informed ' '
observation afler a prolong period of 33 years,

4
: (M J\’adav)

| Dy Comdt
. Establishment Officer
UPAO Branch

/(e.u-i Ve W«‘"lbc?uc o2 |




g ANNEXURE = f 2..
T - Go-

RECTORATE GENERAL ASSAM RIFLES @ : SHILLONG-11 v

CRDER

: : P
1.11C22/0C/EST-2002/ i Dated Shillong, the ¥ # Dcc 2002

1. Shri Dilip Kumar Suklabaidya, Record Officer, Directorate General Assam _
“Ritles is hereby temporarily. appointed to vificiate as Accounts Officerin thesamc
Directorate until further order with effect from the. forenoon of 02 Dec2002'in the

scale of pay of Rs 6500 200-10,500/- pm plus other allowances as admissible
under rules. - : '

2. Shri Sushil Kumar Sharma, Additional Accounts Officer, Directorate '
General Assam Rifles 1s herebv temporarily appointed to officiate as Record
‘ Officer in the same Direclorate until further order with effect from the forenvon of
02 Dec 2002 in the scale of pay of Rs 6500 200-10,500/- pm plus other allowances
~ as admissible under rules.’

~ AN, A

3. Shn Bimal Kumar Goswami, Superintendent, Directorate General Assam
Ritles is hereby temporarily promoted to ofticiate as Additional Accounts Officer
in the same Directorate until {further order with effect from the forenoon of 02 Dec
. 2002 in the scale of pay of Rs 6‘00 ”00 10 500’ pm plus othcr allox\anvcs as
admissible under rules.”

] 4. The following permanent Assistants of Directorate General Assam Rifles are
hereby temporarily pronmoted to ofticiate as Superintendent against the existing
vacancies in the same Direciorate until further order with effect from the forenoon
of 02 Dec 2002 in the scsle of pay of Rs 55C0-175-9000/- pm plus other
allowances as admissible under rules :-

A) Shri Prem Bahadur Sarki
~(b)  Smti Purna Goswami
/(c) Smti Devjani Deb

Contd.......... 2

-




Vg

5. The following permanent Upper Division Cierk of Directorate General
Assam Rifles are hereby temporarily promoted to officiate as Assistant against.the
existing vacancies in the same Directorate until further order with effect from the
forenoon of 02 Dec 2002 in the scale of pay of Rs 4500-125-7000/- pm plus other
allowances as admissible under rules :-

(a)  Shri Mihir Kumar M
(b)  Shri Tapati Ranjan Deb
(c) Shn T G Padmanabhan
(d)  Shri Pramatha Ranjan Dutta

. ’ a {‘ :\
‘a ~ ' \:L e
| | (@ R\.,Batra)
1 ' Brigi
' Offg Addl. Director General
‘ Assam Rifles
i Memo No. [.11022/06/EST-2002/ Dated Shillong, the 95 Dec 2002
i C.
i L. The Additional Accountant General
1 - (Central & Arunachal ) Lachallette Building,
i Shillong-3
2. .‘ The Accounts Officer,

~ Pay and Accounts Office, Assam Rifles,
+ Ministry of Home Aftairs,

Government of India,

Laitumkhrah, Shillong-3

Internal

Establishment Branch (S'B Section ) — (10 copies)
Establishment Branch (Bill Sculion)
List ‘D’ & ‘G’ (Less Est Branch)

 Individual Concerned d W // ¥ el MW@V‘V A/AA_I CLPpD
Officc Copy ' . <

.\1% v oEe

(V R Pal)
| Comdt
1 | CC ARASU (DGAR)
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To

" The Diector General of Assam Rifles,
Shillong. | o ST L
1. Refyour promotion Qtder No. l.llOZZ/Ob/ESI‘/ZOOZ dated 03 Dec, 02

2. With due humble submission I have the honour to lay few lines for
your information and necessary action.

3. That Sir, of late have been promotion to three post of Superintendent
on 03 Dec, 2002 and as i luck would have it I have been superceded
by my junior Smt. Devjani Deb. .

4. That Sir, this aforesaid promotion have caused grave injustice to me
* for reason not known to me and have tarnished my prestige in this
Office due to which 1 zm mentally isiwbed.

5. Inview of above, I would therefore request your honour to review
: the same at the earliest. '

Dated 5" Dec, 02 | Yours faithfully,

Sd/-
Bhola Pradhan
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ANNEX URE

- © TN THE GAUHATI HIGH COURT o
('THE HIGH COURT OF ASSAM : NAGALAND : MEGHALAYA 1 MANIPUR :
" TRIPURA : MIZORAM AND ARUNACHAL PRADESH ) |

( SHILLONG BENCH )

WP (C) No. 429/ (SH)2002

‘Shri P. P. Naolekar, B. Com., LLB,, the Hon'ble the Chief
Justice of the Gauhati High Ceurt and His Lordship’s
companion Justices of the said Hon’ble Court.

v

IN THE MATTEROF : ®

15
'

An application under Article 226.

praying for a Writ in the nature of

mandamus and/ or certiorari

" of the Constitution of India -

andfor any other appropriate -,

“writ, order or direction. -

. -AND-

b

Arbitrary and  disctintinatory
action of the respondents in

promoting the respondents Nos.-

S5and 6 as Superhterident nthe

Office of the Directorate General

Assam Rifles superseding the -



4

TS

" petitioner who is senior to them

in the Gradation List. .-
. -AND-
IN THE MATTEROF: |

~ Order  under Memp - No. <

1.11022/06/EST-2002/74 dated
3.12.2002 issued by Brigadier P.

“R. Batra, Officiating Additional . °
“ Director General Assam Rifles.

~ -AND-
| -

- Bhola Pradhan,

S/o (L) M.B.Pradhan, -
Resident of .‘halupara, Shlllong e
' '"'“”I gﬂ!ﬂ!!ﬂ : : |

-Versus-
1. Union of India represented

o by the Diractor Gémra')“_\"l,
Assam Rifles, Shilkm

2. Officiating Addttmnal o

Director General, Assam
Rifles, Shillong.
3. Deputy . Diréctor General
.. Assam Rifles, Shillong
4. Assistant Director(A) -
Pubhc Grievances Oﬁ'u:er -
H.Q. DGAR, Shillong "



//'[-6/

B H

5. Smti; Purna Goswami, -
~ W/oP.K. Goswami, -*
Office of the Diréctor
General, Assam Rifles, Unit -
Pay and Account Office -
(UPAO), Shillong.

Refts
LT

6.  Smti. Debjani Deb,

" W/oShriA.C.Deb,
Office of the Director
General, Assam Rifles, Unit

~ Pay and - Account Office -

. (UPAO), Shillong.
The humble applica!tinn on
behalf of the petitioner - .
abovenamed .......

{

Shillong.

2. That your petitioner states that he joined service in the Office of the J
~ respondent No. 1 as Lower Division Assistant on 13.5.1969 after being -
appointed vide order dated 10.5.69. He served in the post diligently | -
and sincerely to the satisfaction of all concerned and was promoted as ;i.

Assistant on 23.7.1990 in the Record Branch of the Office of the .



Pt
raspondent No. 1. Your petitioner has'served as Nazirin the Establishment
Branch and also as Branch In charge, Electrical Mechankaﬁnd{g)gineerm -
Branch ( EME Branch ) in the year 2000. In the course of his séﬁi&ﬁm j g
petitioner passed the Hindi Praveen Examination held in December, 1971, -’-‘gv,\
whereby vide Order No. HBM/AR/13/70 dated 21.2.1973, your petitioner was  , -
awarded a cash award of Rs. 100/- (one hundred only). In recogriftion of his® |
passing the Pragya Examination for Hindi Language, your petitioner was- -
awarded one increment for the period from 112.9.1985 to -11.9.1986 vide - |
fetter No. 1.11011/14/82-E5T/189 dated 3.1.1986. + .

Copy of Orders dated 10.5.69, 21.2.1973 and 3.1.1986 ere

annexed hereto and are marked as Annexures 1.2 snd 3

respectively.

‘3. Thﬁt your petitioner states that vide Order No. EST/V-C/1-70/21S .

dated 28.12.1973, your petitioner was confirmed in the posts of Lower |
Division Assistant, HQ Inspector General of Assam Rifles, $hiflong in - |
the scale of pay of Rs. 140-6-170-EB-7-205-E-7-275/- per month with' |
effect from 23.7.1973.

Copy of Order dated 28.12.1973 is annexed hereto and is
marked as Annexyre 4.
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That your petitioner states that your petitioner made a representation

since 20.11.1984 to the respondent No. 1 regarding the senlority list *

issued vide Est. branch ietter No. 1.11027/1/80-Est dated 17.4.1984 ‘

whereby your petitioner was shown to be junior and below his two

colleagues who had joined on the same day but to.whom. the f
petitioner is senior in age. However, the respondents’ did not reply to
the representation and chose to remain silent over the same. On

 23.6.1989, your petitioner filed another representation ‘to the -

respondent No, 1 through proper channel. However, no reply was

- given to the same.

- S B

" Copy of fetter dated 20.11.1984 is annexed hereto -

and is marked as Annexure 5.

That your petitioner states that vide Order under memo No.

1.11032/1/89-EST/50 dated 23.7.1990, your petitioner who had then

been serving as Upper Division Clerk, in the Office of the respondent -
No. 1 was promoted to officiate as Assistant in the same office until :

further orders. - This -promotion was.;;e.ffeched",abm" &igh the

respondents Nos. 5and 6.

Copy of Order dated 23.7.1990 is annexed hareto ahd -

© . ismarked as Annexure 6.

A
T



T

&k

6

.-
DA

That your patitioner states that a Gradation list of the Assistant/ Nazir

" of Establishment of the Director General, Assam Rifles, Shiflong as on

2. 12, 1997 was prepared by the respondents. In this list, your

petitioner’s name was shown at serial No, 59 whereas that of the

 respondent No. 5 at serial No. 60 and respondent No. 6 at serial No. -

61. In this list your petitioner was clearly shown as being senior to the
respondents Nos. 5 and 6.

Copy of the extract of the gradation fist is annexed

hereto and is marked as Annexure 7.

¢
v

That your petitioner states that vide Order under memo No.

e

1.11022/08/99-EST/29 dated 11.11.1999, ~ your petitioner was" .

accorded a grant of 2™ Assurance career progression in the scale of

pay of Rs. 5500-175-9000/- per month. . In' the list, your petitioner’s
name was shown at serial No. 41 and the respondent No. 5 at serial :

No. 42 and respondent No. 6 at serial No. 43. .

Copy of the Order dated 11.11.1999 ‘is annexed -

hereto and is marked as mm_g E -

That your petitioner states that - vide order under memo No. -

1.11023/5/99/EST/32 dated 4.1.2000, your petitioner along with
respondents Nos. § and 6 were granted initial pay of Rs. 5500-175- .



— SO~
108

N - -1
:9000.00 following the upgradation of “the post. In the list, your !
‘petitioner’s name had been shown at serial No. 7 whereas the names of Ry
respondent No. 5 was shown serial No. 8 and that of respondént No. 6 at
» - serial No. 9. -

. Copy of order dated 4.1.2000 is annexed héreto and
is marked as Annexure 9.

That your petitioner states that with Tespect to Lattei. No; 1.1122/06/: ",
. EST/T/363 dated 6.11.2002 promoting one Sthti. Anjana Kar, your ;e
petitioner wrote a representation to the respondent '-No:,'l_”;staﬁ\g that |
their appointments were of the same date but your petitioner is senio'r'
in age to Smti Anjana Kar, therefore the seniority. should be counted i
fom the date of birth.  Thereafter, vide etter. No..
1.11022/06/2001/EST/72 dated 22.11.2002, the respondents _rejected * °
the claim of the petitioner and observed that the petitioner should not *
raise such observation aftet a prolonged  period of 33 years ignoring- ~
' the fact that he had earlier represented against the same and that the !
grievances were never redressed.
Copy of representation dated 6.11.2002 and. letter . -
dated 22.11.2002 are annexed hereto and are
marked as Annexures 10 and 11 respectively. "‘f _
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~ petitioner filed a representation dated 5.12.2002 before the

i

g

§ ' ' -
t 8 ¥

g%

That your petitioner states that all of a sudden vide order No. '

1.11022/06/EST-2002 dated 3.12.2002, the respondents promoted the
respondent Nos. 5 and 6 as Superintendent against the existing

vacancies in the Directorate ignoring the petitioner, who was more

juniors and who have superceded him. Being aggrieved by the action

e

 eligible to be promoted than the respondents Nos. 5 and 6 who are his .

of the respondents in promoting the respondgm Nos.5and 6, your -

respondent No. 1 which had not effected any response’ from the

respondents. - .

g

Copies of the Order dated 3.122002 and, .-

representations dated 2.12.2002 and 5.12.2002 &e -
annexed hereto and are marked as ARnexures 12, * |

13 and 13-A respectively.

That your petitioner states that being unable to comprahend of

understand the arbitrary action of the respondents as to the reasons  °

for his not being considered for promotion enquired from his T
colleagues and immediate superiors to ascertain the facts and though
no reason was forthcoming, it was speculated that this action could -

have only been warranted if there was Some adverse niy . bis e

}

#

record. However, even if there was any adverse entry the same was .- .

¥



.
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¢
.

. which is discriminatory and unwarranted has violated the settied principles.

e

9

never communicated to him thus depriving the petitioner of a chance of
representing against the same. The action of the respondents therefore*

of law and service jurisprudence and has caused grave injustice to the -

* petitioner,

12.

13.

That your petitioner submits that the respondents acted illegally,

e

gt

W

arbitrarily and discriminatorily in promoting the respondents Nos. 5 .

and 6 superceding the petitioner without considering his service record

thereby ignoring the seniority he had acquired and a8 such sha action - *
is violative of the principles of natural justice and settied principles of -

service jurisprudence, therefore the impugned Order dated 3.12.2002
is liable to be set aside and quashed and your petitioner cught to be -

promoted as Superintendent in the Office he is serving.

That your petitioner submits that the respondents acted illegally,

arbitrarily and discriminatorily in ignoring the length of service of your

petitioner and allowed the respondents Nos. 5 and 6 m,wpe_rgéde the -

petitioner  in. spite of representations. which had been filed by the

petitioner since 1984 against the gradation list and as such the

- impugned order is liable to be set aside and quashad andthe -
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respondents are liable to be directed to promote the petitioner to . ,°

Superintendent.

14,

15,

- 16.

That your petitioner states that the respondents acted illegally, '

arbitrarily and discriminatorily in not ;orisidﬁéring the proifnction of the

petitioner to Superintendent in spite of the petitioner having worked .

for the last 33 years without any blemish in his record and service

career and even during his service he had been given several

promotions duly and had been awarded for his performance and as

such the impugned order is liable to be set aside and quashed and the

respondents are liable to be directed to promote the petitioner to

Superintendent.

That your petitioner submits that the action of the respondents in -

allowing the respondents Nos. 5 and 6 who are junior to the petitioner -

to supercede the petitioner is illegal, arbitrary and discriminatory and

as such the impugned Order is liable to be set aside and quashed and
the petitioner ought to be promoted to the post of Superintendent.

That your petitioher submits that the action of the respondents in not
" taking into account the fact that if adverse entries had been entered
in the Confidential Report of the petitioner they were not

communicated and the petitioner had no chance to represent against



17.

18.

19.

'20.

‘21,

— &
K

them as such the impugned order is liable to be set aside and quashed:

and the petitioner cught to be promoted to the post of
Superintendent.

That your petitioner states that the action of the respondents is- :
violative of Article 14,and 19 of the Constitution of Indis and: the

principles of natural justice.

i

That your petitioner states that during the pendency of tis case ..

unless the impugned Order under memo No. 1.11022/06/557-2902/74 =
dated 3.12.2002 issued by the respondent No. 2 is stayed your
petitioner shall suffer irreparable loss and injury..

That there is no other ,aftemaﬁve and efficacious remedy and the relief .

prayed for will be just, adequate and complete. 5
That your petitioner demanded justice and the same was denied. ¢ -
That this application is made bonafide and in the inferest of justice.” -

{

In the premises aforesaid, it is prayed

that Your. Lordships may be pleased to . - .
call for records, issue a Rule calling



— &5

™. upbn the respondents to show cause as.,
to why a writ in the nature of
mandamus_be not issue directing the .

respondents to - withdraw, recall or

otherwise forbear from giving effect to -~
the Order under memo No. "~

v
x .

1.11022/06/EST-2002/74 = dated
3.12.2002 ( Annexure 12 ) issued

by the respondent No. 2 and/ or why a
writ in the nature of certiorari be not
issued quashing and setting aside the
same and on cause or causes being
shown and after hearing the parties be
 pleased to make the Rule absokite

and/or may pass such further or other .

Order or Orders as Your Lordships may

deem fit and proper -
-AND-

“during pendency of the Rule be further’
pleased to stay the operation of the . .

1.11022/06/EST-2002/74  _ dated"

" impugned Order under memo No. °

e



|

&}

| . And your petitioner as in duty bound shall ever pray.. ;. .

— 6~

1 13.12.2002 (mn)tssued bv
e lherespondentNo 2.



AFFIDAVIT

{ I, Shri Bhola Pradhan, Sfo (1) M. B. Pradhan aged. 55 ‘years, -, -

' resident of Jhalupara, Shillong do hereby solemnly affirh anid say as o

: follows:-

‘1. ThatIam the petitioner in the instant case and am acquainted -

: with the facts and circumstances of the case. -

;2. . Thatthe statements made in paragraphs =~ - 7 “.are

-~ true to niy knowledge which 1 believe to be true and those ‘x‘nade in-’

. | paragraphs .. . . being matters of record ‘are true to my °.

. information derived therefrom and the rest are my humble submissions

 before this Hon'ble Court. -

. DEPONENT

oA
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4 IN THE GAUHAT, HIGH COURT -
7/ S(THE HIGH COURT OF ASSAM, NAGALAND.

SHILLONG BENCH
CIVIL APPELLATE g1

Appeal from’
Civil Rule |
w Q{Mm@p\_ Appellant

© No <23 B8 e Lof 20

S

Petitlioner
Vorsys

2 : Rospondeny
ACEVIEr o\ Q.v\c:\,k e 4. Q‘?) e
| | Opposile-Party
i Appellant ™A - Wy, 0‘\9.;.\&;_\&_0_.0 \
Fol; RGO B.%‘
Petitioner . K-uw.“_ '”é
N WAL (V.Y
F i Respondant V-
or
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o

i Opposite-Party ,
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IN THE MATTER OF :

Bhola Pradhan,

S/o (L) M. B. Pradhan,
Resident of Jhalupara, Shillong.

-....Petitioner

1. Union of India represented
by the Director General,
Assam Rifles, Shillong.

2. Officiating Additional
Director General, Assam
Rifles, Shillong.

3. Deputy Director General
Assam Rifles, Shillong.

4, Assistant Director(A)
Public Grievances Officer

H.Q. DGAR, Shillong
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Smti. Purna Goswami,

LJje sunt P. K. GOSWAPL o
Office of the Director
General, Assam Rifles, Unit
Pay and Account Office

(UPAO), Shillong.

Smti. Debjani Deb,
t-v/0 SuRy A.C. DEA
Office of the Dnrector
General, Assam Rifles, Unit
Pay and Account Office
(UPAQ), Shillong,

The humble application on

behalf of the petjtioner

abovenamed ........
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i f ate Serial Date Office notes, reports, orders or procee
. Nating by O"f e or Advoc No. with signatures ~
jﬁ 1 2 3 4
- ) % -
~ : N I FOoOnEeg

‘ THE

11.122c07

—

DHIHLE 1 JUSTICE RANIAN GOgoT

Heard Mr ys Thangkhiew, learned Counse]
fdr t?é_petitioner and Mr p Day, learneq Addl,
casc fqr the~rc5pondents 1 to 4,

Hlotice| on Iespondents s and 6 has been
Seirved Persohally and an affidavit to that
efifect] has AL80 beapn fllea ip Court, lowever,

ROl aprkarance has bween made on behalf of the

v

Bafl<d r PIpondints,

Fet a tule iosye calling upon the respona

dehts to she Cause a3 ¢ Yhy a writ ag prayed

for shtulag ngt ha 1ssued; ang Or why sych -

furthey ordesy or orders shoylg DOt be passgeq

as |thi: Court May deem f£1¢ and pProper, r

The Kulle 13 made r'eturnabla on 3.2.2003.

—

O fresh Notices neeg be issued to the

reqpondents nby, 1 to 4 as np Dey, learneq Addl,

CCE hify alrena, 2nteregd abpearance on behalf of

saif Tesnbndents, Fresh nNotices howeavey pLe

; Serped pn respondents g and 6 by Registereq Post,
i . \

Reqliisitas belfileg Within three days, !

Heara t4n learneg Counsel fop tha

Parties «E
on {*w e, Craver TS 1ant ¢p the Order
na“l‘d ?' th:u Toure on 11,1 <2002, pyp Deayv has
' Dkaded o ;

. i
YrEN L - P ia ‘:..‘”.“.'I'?Z the

R DE e Procerdings e tive
- Loerbian. e ey {rougnag nYemng 4.,
. ! !
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has betn madd. Learned counsel has also submitted

'

thht the resyordents Mo, 5 and 6 have joined

i Yo,

injthe|nost: 4f Superintendent to which they
I n

dramoted by the impugned order dated

02,

1

2,24

Sy

S the respondents have already

begn promoted to the higher poSt of Superintendent
ang th4y have joined {n the sald hivhe . post,

this Court doss port consider tt apprunriste o

Ingerfare widh the aforesatld nromocion i meAns

i

of lan intertir| nrder. However, on priucal o0f the

.

reqordd prodused by the learned Addl. CGLC, this

Coyrt {s of tfia tentative view that tha petitioner’

had a fdrira thete Case in his favour vhich needs.

to |be djudiclitaqg at an early date,

Al

Consequently{

the learnag Aldl, CG3C s directed to retain the

recordsintotychd {n Court toeday and file an affi-

cdaviit. §If tna inme {8 considared necessary on or

befiore ithne rerurnavle date, o

Iin the &eantirs, the respondents shall consi-

Tnticienent 52 ehe wyrit prticinuar fop

Prepotipn to the post of Superintende-t and 12

~htitled tha prndency nf oo

[
(.
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Writ netitioner,
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No. 1.11022/06/2001-EST/ %% Dated Shillong, the /6 Dec 2002

A _-_—-x":’.:_.w-a"—’::'—-m"*—’“’f—:”—:

ESTABLISHMENT BRANCIHI

FORWARDING OF APPLICATIONS

L. Refelcnce y0u1 ION No L.11012/172002- Ul’A(l\/I:Su)/%ZS dated 05 Dec 2002,

R 2. It is to mfmm that the application submitted by Shri B Pradhan, Assistant of your
e '-"Branch has been duly examined and it has been revealed that the case of applicant for
..+ promotion was not recommended by the DPC on the ground that he did not fulfill the
‘- ;" -eligibility criteria for selection, as the promotion to Superintendent are to be made on

.- Selection-cum-Seniority basis and not merely on seniority basis and hence he has been

superseded by his next junior Smti Debjani Deb.

3. Shri B Pradhan, Assistant may be informed accordingly.

(M S Yadav)
Dy Comdt

Q M Establishment Officer
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DIRECTORATE GENE RALASSAM RV ES ¢ 5 SHT i ING-1
No. 1.1 JOEIZ/'()(S/']':ST—ZOOZ:'_‘j/ Dated Shillone. 1he 6 [ Jan 2003
LT Shil Sushil Kanar sharma, Recoid Oflicer Pircetoriie Gonera Assam Rifles iy

hereby temporarily appointed to olliciale as Accounts Officer in the same Dircclorate
unul Lurther order with efiect fion the Torenoon of 01 Jan 2003 in 1 scale of pav of R

0500-200-10.500.- p plus other allovances as admissibic tnder rules.

2. .Shrt Bimal Kumar Goswami. Additonal Accounts Olhicer. Directorate General
Assain Rifles is hereby tenporarily appoinied o ofliciate as Record Officer in the sanme
Directorate until further order witl ellect from the Jarenosn 001 Ty 2003 iy the scale
of pav of Rs 03500-200-10,500- pm plus other aillowances oy admissible under rules,

3. Shrt Jagat Moy Das. Superintendent. Diveclorate General Assam Rifles is hereby
lemporanly  promoted 1o olliciate a5 Addiional - Accounts Olficer in the same
Dircetorale until further order with cflect fiom the Torenoon of ! Jan 2003 in the seale

of pay of Rg 63200-200-10.3007 py plus ther allowances wo adinioible under rules.
<, Shit Anmienduy Chowdhun, Supertnicadent. Directoraic General s Rilles is

hereby temporarily promoted 1o olliciate a: Additional Accounts Otlicer in the same
Directorate until turther arder with eftoe: framy the forcnoaon o 01 Jan 2003 1 the scale

ol pay of Rs 6300-260-17.5G0. - P pius ot allowances as adimissii)e under rules,
5 Ine following permanent Assistap. of Directorate: Genersl Assam Rifles are

hereby temporartly promoted (o olficiate Supcerintendent in the same Directornic
until further order with efleet from the forenson oF QI Jan 2003 in e scule of pav ol Rs
3500-175-90004- pm plus other allowances as admissible under rules - '

%) Shri Rameswar Bhuyan
(b)  Smti Sipra Dutty

‘ L,um(i........,.2
Attesters

ocate
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3. The toliowing permanent Upper Division Clerk ol Divectorate General Assim
T cs arc hereby tcmporanly promoted to officiate as Assistunt in i sume Directorale

il further order with eflect {rom the torenoon of 01 Jan 2003 i the scale of pay of Rs

43(}()-125—'700()/- pm plus other allowances as adnmssible under rules -
. .

() Md Ali Ansart
S

(b) her Joy Ram Khatanor
(¢) Shn Sumar Chandra Dulrta “A\EY
| 11 v
(P R Dutra)
- ]j“n
, Ofte Addl, Dircetor General
' ' Assam Rifles
Metio No. L11022/06/EST-20 2050 £ Dated Shillong, the @) __Jan 2003
I.  T'he Additional Accountant General
(Cenbial & Ar lllldblldl ) Luchallette Batldimg.,
S'nllong-3 '
Z. The Accounts Olteer. v
© Pay and Acceunts Oflice, Assam Rides.
Mumstry of Home Altair S,
Government of]ndiu
Laitumlkhrah, Shillong-2
internal | !
3 Establishment Branch (SB Section ) (1o mpl"ﬂ)
o, Estabitshmeni Branch (Biil bcumnf
3. List ‘D’ & ‘G’ (Less Est Braanch)
6. Individual Concerned : Y
7. Oflice Copy . o R
‘ . S T . _ |
L R P Y.
¢ (W R Pel o 4
i . Comdt _
' OC ARASU (DGAR)
i
!
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- ANNEXURE - 19
W. P. (c) 429 (SH) 2002
Bhola Pradhan ... Petitioner
- Versus
Union of India & Ors.  .......... Respondents
BEFORE
- THE HON'BLE JUSTICE B. LAMARE

For the petitioner : Mr. H. S. Thangkhiew,

Mr. B. W. Phira,

Mr. K. Khan,

Mr. L. Khyriem, Advocates
For the respondents : Mr. P. Dey, Addl. CGSC.

Date of Order : 5.2.2003
2 ——
- Heard Mr. H. S. Thangkhiew, learned counsel assisted by Mr. Phira,
learned counsel for the petitioner and also heard Mr. S. C. Shyam, learned CGSC.

At the first instance, Mr. Shyam raised the question of jurisidction of this
Court in entering the writ petition by filing a Misc. Case 5(SH) 2003.

The contention of Mr. Shyam is that as per section 14 of the
Administrative Tribunals Act, 1985, the matter in this petition falls within the
jurisdiction of the Central Administrative Tribunals. In support of his contention,
Mr. Shyam referred a case reported in AIR 2002 SC 1295 — Kendriya Vidyalaya
Sangathan and others, Appellants Vs. Dr. R. D. Vishwakarma and others,
Respondents, wherein it was held that even the employees the Kendriya

Vidyalaya which is an autonomous body controlled by the Govt. of India also falls

within the jurisdiction of the Central Administrative Tribunals.

Mr. Thangkhiew, learned counsel for the petitioner fairly submits that in
view of the above position he may be allowed to withdraw the petition with a
liberty to file a fresh petition before the competent forum Central Administrative
Tribunals. The prayer is allowed. The petition is disposed on withdrawal, the
petitioner is at liberty to approach the competent ~fortim for-his griévances.

With the above directions, this petition is disposed of.
Sd/-
B. LAMARE
JUDGE

Attestoo

Crate.

-
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Eistrzf't EIST st wirLs (MEHILA24)

VAKALATNAMA

IN THE GAUHATI HIGH COURTY

|- {THE HIGH COURT OF ASSAM, NAGALAKD, MEGHALAYA,

|  MANIPUR, TREPURA, MIZORAM AND ARUNACHAL PRADESH)

' | OL He. 22 of2083
| : ' Appellant
‘ Phots W _ ?eti;c;’;r

| - Versus 9y

I Urivon 7 Fdo « Respondent
| 4 Opp. Party
Know alt  men by these presents that above
n&med Ve ls onsa do hereby nominate, constitute and

R oL A PRABHAN) .

L]

afpoint Shri / Seatt_ WS Thoumsielieess B Piiva , K. Kham € L. AN

A&!vocate and such of the undérmentioned Advocate/Advocates as shall accept
this Vakalatnama to be my/our true and lawful Advocate to appear and act/plead
fcx} me/us in the matter noted above and in all Miscelianeous and interlocutory
matters in connection therewith including review and execution of decree or
ofder, if any, and compromise and for that purpose to do all acts whatsoever in
ﬁft connectzen including depositing or drawing meney, filing in or taking out
papers, deed of composition etc. for me/us and on my/ours behalf and I/we
agree to ratify and confirm all acts so done by the said Advocate/ ‘Advocates as
mlme!ours to all intents and purposes. In case of non payment of the stipulated
|

e in full, no Advocate will be bsund to appear or act of to do such act for which
is so authorized.

-
hy

. : .. "4‘ ‘
In Witness whereof I/We hereunto set my/our hand this___ 20 day
mﬁ/\»}\ 2003

IShri. N. M, Lahiri(Sr. Adv) Shri. H.S. Thangikhiew Shri. E. C. Suja

|Shri. G. S. Massar(Sr. Adv) Shri. B.W. Phira Shri. D. Thabah
Lkihn A, Massar Shri. K. Khan Smti. I War

k.;hn T.T. Diengdoh Shri. L. Khyriem Shri. P. Nengbri

' 5¢. Advocate will lead me in the case.

tyocate

——

sceived from the executant
stisfied and accepted And Acc epted And Accepted

i:m féeeate

R
&
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL i
GUWAHATI BENCH : GUWAHATI %

OA NO 33/2003
Shri Bhola Pradhan.................. Applicant
Versus
Union of India and Others............. Respondents.

WRITTEN STATEMENT for KESPoNOENTS 423 4 t5

1. That with reference to Para-1, to 4(3) of the O.A are admitted
being matter of record.

2. That with regard to the statement made in Para-4(4) of the O.A, the
deponent begs to submit that the statement made in this Para is
unfounded-in vievy of the fact that the petitioner submitted application

rgga‘r ing ,se-nigrity on 13 Nov 2002:3‘_’£aiing that hig_s_eg_ip_rijty be cc_)unt.fad
above/S/r:nti Anjana Kar. The application was duly considered and suitable
reply was furnished to the petitioner clarifying his point of doubt( Annxure-
11 of the O.A refers).

3. That with regard to the statement made in Para-4 (5) (6) (7) and (8)

of the O.A, the deponent begs to offer no comments being matter of

record.

i ! ! S R .
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14, That with reference to the statement made in Para-4 (9) of the O.A,

;.the deponent begs to offer no comments as the same have been stated in

;reply to Para 4(4) of the O.A.

*j5. That with reference to the statement made in Para 4 (10) of the
fO.A, the deponent begs to submit that promotion of employees are
§regulated by the Recruitment Rules and based on which the suitable

~candidates are selected by the Departmental Promotion Committee in
;

éaccordance with the policy/instructions issued by the Government of india
‘I from time to time. It may be mentioned that the DPC enjoys full discretion

ffor objective assessment of the suitability of candidates who are to be
'r
. considered by them. While merit has to be recognized and rewarded,

advancement in an officer's career should not be regarded as a matter of

course, but should be earned by didn’t of hard work, good conduct and

- result-oriented performance as reflected in-the annual confidential.reports

Rttt Rl

S g

 and based on strict and rigo[ous'sélection process. Government also has

W P e A" . &
1

" cleared the misconce’ﬁﬁ‘n about "Average’ performance. While ‘Average’

' may n/gt/.be taken as adverse remark in respect of an officer, at the same

_time, it cannot be regarded as complimentary to the officer, as "Average’

&
<

| performance should be regarded as routine and undistinguished. It is only
1 performance that is above average and performance that is really
; noteworthy which should entitle an officer to recognition and suitable
i rewards in the matter of promotion.
'1. That the Recruitment Rules for Superintendent of the office of the
| Respondent No. 2 provides inter alia that the promotion from Assistant to

. Superintendent to be made on Selection —cum-Seniority basis and criteria

~k 4

for selection being 6 years regular service in the grade of Assistant.

.

Further, the Govt of india’s policy instructions on selection provides that




et 4

3 G

the DPC should assess the suitability of officers for promotion con the basis
of their service record and with particular reférence to the Confidential
Reports for 5 preceding years. It is also provided in the policy instruction
that for all Group C, B, and Group A posts up to ( and excluding) the level
of Rs. 3700-5000 ( .now revised to 12000-375-16500)y excepting

N———

promotions for induction to Group A posts or services from lower groups,

i Eacie i

the bench-mark would be “Good”. All officers whose overall grading is
equa] to or better than the bench-mark should be included in the panel for
promotion to the extent of the number of vacancies.

That, in ‘thé instant case of the petitioner, the DPC did not

recommended his case for prbmotion to the post of Superintendent on the

- T

ground that he had earned “ Average” grading in his Confidential Report
— 7 — -,

for/mg year 1999-2000, and this CR falls with five years period as

stipulated in the Government Orders. Hénce his name was not figured in
the panel for promotion and as a result his next juniors whose names
figured in the panel were promoted.

That, the application dated 05-12-2002 submitted by the applicant
has been examined taking into account all the relevant factors and has
been processed for the decision of the competent authority. This would be
disposed of as soon as the competent authority endorses decision in this
matter.

6. That with reference to the statement made in Para 4(11) of the O.A,
the deponent begs to submit that the statement made in this Para is
baseless, unfounded and untenable in view of the fact that there was no
arbitrary action on the part of the Respondents in the light of what have
been stated in Para 5 above. The promotion was ordered strictly in

compliance with the orders and procedures prescribéd by the Recruitment




Rules and the Government of India. There was no requirement of
communicating to the petitioner the grading of “ Average” as the same is

not an adverse entry and this has been elaborately discussed in Para 5

' above.

T, That with reference to the statement made in Para 4 (12), (13) &

| (14) of the O.A, the deponent begs to offer no comments being matter of

record.

8. That with regard to the statement made in paragraphs — 5(1) (2) (3)

| and (4) of the O.A, the deponent begs submit that the averments made in

these paragraphs are untenable in view of what have been stated in the
préceding paragraphs and as such no further comments are called for
against those paragraphs.

9. That with reference to the statement made fn Para-5 (5) of the O.A,

the deponent begs to submit that since there was no adverse entry in the

CR of the petitioner, there was no question of communicating the same to
il E o i S TR - 4
the petitioner.}| Grading “ Average” is not an adverse entry.. Since the

e t——— ]
promotion of Superintendent is to be made on Selection-cum-Seniority

basis and bench mark “Good” is prescribed for consideration of

. promotion, as such the case of applicant was not recommended by the

- DPC. The statement made in this Para is therefore misrepresentation of

fact and as such untenable.

3 10.  That with regard to the statement made in Para 5 (6) (7) (8) (9) and

(10) of the O.A, deponents beg to offer no comments being matter of

_» record and as well ’averments made in these paragraphs have already
| been replied in preceding paragraphs.
| Thatitis humbly submitted that there was no violation of Article 14 and 19

1 of the Constitution of India as the action of the Respondents were strictly



~in compliance to the Recruitment Rules which is Statutory Rule and also in

&
accordance with the orders on the subject issued by the Government of

India. Hence the contention of the petitioner is denied being unfounded,

| baseless and motivating.

11.  That, with reference to the statement made in Para 6 to 12 of the
O.A, deponent begs to offer no comments being matter of record.

That, with reference to the statements made O.A it is submitted that
the petition does not merit any consideration in view of what have been
stated in replies to statement made in the petition and as such liable to be
dismissed with cost.

DEPONENT

VERIFICATION

I, Major K.S George, aged 35 years s/o Late Mr. K. M
George, wbrking as SO2 (Legal) in the Office of the Direbtorate
General Assam Rifles being authorized by the Director General
Assam Rifles to hereby verify and declare that the statements

made in this written statement are true to my knowledge,

~ information and believe and | have not suppressed any material

fact.

\iy
And |, sign this verification on this _\$ day of
WModin 2003.

DEPONENT

%w ;)
Q. <. ? (7R
$0 2 (Logal) |
oEIfRITSY GER TR v
irectorato Genoral Acoom Rifis

frstn-793011
Shillang-793011 v
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